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Plcasc \otc
Irttr inlonnatiolr ol- cxportcrs, \orms Commitlcc-ll handlcs all cascs pcrtaining to
Ilxatiorr/ratiflcation ol- norms firr l:xport Products falling undcr I'l'C (l IS) Chaptcr ]2 to 76, l8
to [10. 85. (]omr-nunicatiorts in rcspcct olcascs/pcrtaining to N(l-ll may bc scnt to cmail addrcss:
1c I,1ig1 i,-r iL t tri, i rr

ln ccrtain cascs thc dccision ol- thc Norrns Conrmittcc rcl-crs to thc ltccornrncndations/
Obscrvations/ t)cllcicncics rcccivcd fi'om thc conccrned 'l'cchnical Authority. Whcrcvcr
applicablc. a scanncd cop1, ol- such documcnt has bccn placcd at thc cnd o[ thc Minutcs, ir-r

rr.tttttittg scrial orcicrs. 'l'hc conccrncd firm/colnpany may go through thc samc and rcspond
accordingly.
Similarly. a scanncd copy of thc blarrk Standard l)cficicncy lronnat, which may find a rclcrcrrcc
in \C dccisions. Iras also bccrr attachcd in thc cnd. 'l'his lnay also be rcfcrrcd to by thc
conccnrcd firnr/conrpany and rnay bc rcspondcd accordingly.
I'hc \orrls C'oltruittcc has takcn dccision only with rcspcct to tcchnical aspcct/wastagc norrns.
Whilc rcclccming thc applications, I{As should chcck that thc applicarrt has I-ulfillcd all
rcquircrncttts as prcscribcd in policy/proccdurc including thosc in Policy Circulars issLrcd fi'orn
tinrc to tirnc or anv othcr provisions undcr Ii'l'P/lll][, for IrOI)C.
Wltcrcvcr thc (-'otttmittcc has fixccl Norrns, thc conccrncd I{A ntay cnsurc that AA is issucd on
tltc rvastagcs/cottsurnplion as ratillcd by tlrc Comntittcc or as pcr wastagcs clairncd in thc
application. rvhichcvcr is lcss.

Mccting \o. tl/tt I of \orms (lonrmittcc-ll lor thc ycar 20ltt-19 hcld on 19.12.201 8 undcr thc
(lhairrranship of' Shri l{.I'}. Goyal, Aciditional [)ircctor (icrrcral of Irorcign 'l'radc to considcr thc
Ibllolving applications lirr ratification ol- nonns in rcspcct of advancc authorizations undcr I)uty
I:xctrtption Scltcrttc (Ohaptcr-4) oI lrorcign 'l'radc ]'}olicy 2015-20.'l'hc following mcrrbcrs wcrc
pt'cscnt irr thc rnccting:-

lV.

Sl. No. 
'Namc 

& Dcsignation
:l. Shri S.K. llhatrragar. [)y. IA

2. Shri V.O. Agarr,r'al. (-'onsultarrt ('l'trC-3)

1)cpartIIlcnt

ン1()S

I)(〕 I「
′
I｀

3. Shri Shaish Kurnar. (lorrsultant ('l'lrC-l)
4. Shri Moltit Khanclclr,r,al. Yourrg Prolcssional

5. Shri (lhanclrakanth l{cclcly Mallu, Assistant [)GIII'

I)(〕 I↑
′
I｀

1)IPP

I)(〕 I「
′
I｀

l. MirtLrtcs o[ Mccting No.6/81 clatcd 01.11.2018 and Mccting No.7/81 datcd 29.11.201tt &
05.12.20i[t wcrc circr.rlatcd arrrorrgst thc monbcrs. No cornrncnts havc bccn rcccivcd fi'urn
any n-lcnrt'rcr clrt such rninr-rtcs.'l'hcrcforc, thcsc rninutcs arc urrarrirnously approvcd.

2. 'l'hc InirrLttcs of'1ltc cascs discusscci in thc rncctirrg arc as bclow:-

7/81-ノ Iヽノ (〕 2

町
眈

(〕 asc N().:16/6/81-

/ヽ I」 (〕 2/2014

1)artvヽそ111lc:Iノ S CA131フ I〕 11ヽ(DIA
I)ItlVA・ 1‐ 1]Iノ IMI′ I｀ I〕 D3

4ヽcct lヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Withdrawn

HQ llilC

:O1/81/05()/00170/Aヽl15/

Itlノ A Ifilc

:05/23/()4()/()0004/Aン l15/

Iノ ic.ヽ o/1)atc:0510386026

08.05.2014

11)ccision: 
′
I｀hc (〕 onlnlittcc had collsidcrcd tllis casc in Mccting
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29.11.2018 and had dccidcd to call thc firm lor pcrsonal hcarirrg.'l'hc llrnr clicl not attcrrd I)ll irr this
rnceting. Mcanwhilc, Officc ol' Additional I)GIII'. CI-4, \crv I)clhi vidc lctlcr Pt.l:.\o.:
05123140/0004/AM15l7.Al.C-l/CLnlB24531 datcd i9.12.2018 has infbnncd that thc abovc said
advarrcc authorization has bccn surrcrrdcrcd urrurtiliscd by thc finr on 2.1 1 .2015. IIcrrcc. thc
lorrn.rittcc dccidcd to allorv thc withdrawal of thc sasc.

つ

ん

(〕 asc No.:7/8/81-

AIン (〕 2/2018

I)arty)ヾ anlc:I〕 SWARI(〕 IノOBAIシ
MIう TAIノ I〕くI)l」 S′ I｀ Iヽ II〕S PRIVA′ l｀ I

Iノ IMI´ I｀ 1〕 D.

ンicctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvcd

HQ「 ilC
:01/81/050/00389/Aン11

9/

IRIソ A Ifilc:07/24/040/00010/Aン 115/ Iン iC●｀0/1)atc:0710105432

27.06.2014

Dccision:′ I｀hc Colnmittcc considcrcd thc casc as pcr agcnda and dccidcd to ratifレ thC nOrnls as pc

、、′rittcn colllinlCnts ofthc rcprcscntativc of ⅣISⅣ II〕 taking cuc ilonl SI()l＼ (〕―1153:

1.  I〕 xport product to contaill nllllllllLinl ICad contcnt ol｀ 980/0.

2.  1lllpolt product is a‖ owcd as l.587ヽ4′ F/ヽ4′ I｀ lcad contcnt in cxpol・ t prOdtlct

ltノ｀cOnccrncd may takc stlitablc cOnscqucntial action accordil181y.

(〕 asc No.:8/8/81-

ノヽIノ (〕2/2018

Partvヽ

MI〕TA
Iノ IMI′ I｀

anlc: l〕 SWAItI(〕 Iノ()13Al´

|ン INI)t」 S′「 RH〕S PRIVATI
〕I).

4ヽcct卜:o/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvcd

HQ IfilC

:01/81/050/00390/Aン11

9/

Itl,A Ifilc:07/24/040/00271/Aンl15/ Iプ ic.ヽlo/1)atc:0710106922

10.ll.2014

Decision: 'l'hc Cornrniftcc considcrcd thc casc as pcr agcncla and dccidccl 1o ratify tlrc nonrs as pc
writlcn colnmcnts o[thc rcprcscrrtativc of MSMII taking c,uc fl'orl SIO\ (]-1 153 as bclou,

1. Itxporl product to contain minilnum lcad contcnl ol- 98%.
2. Import product is allowed as 1.587 M'l7M'l' lcad contcnt in cxport proc'luct

I{A conccrncd may takc sr"ritablc conscqr"rcntial action accorciingly.

(〕 asc lヽ o.:57/8/81-

ノヽIノ (〕 2/2018

Party Nalllc:Iフ M WIND POWI〕 It
i31フADI〕 S(INDIA)PVT.Iフ TD

ンlcctヽ o/1)atc:8/81

AIノ C2/2018
19。 12.2018

I)cibrrcd

HQ IrilC

:01/81/050/00439/Aン119

Iく IノAI「 ilc:07/24/040/00079/Aン 116/ Iン iC.｀ 0/1)atc:0710108496

10.07.2015

Decision:'l'hc Cornn-rittec cortsidercd thc casc as pcr agcncla and dccidcct to ask thc firm to lir;pis
inlormation as pcr advicc of Consultant ('l'DC- 1):-

1. Nct content ol'FRP in Irxport Prodr-rcl.
2. Nct contcnt of llalsa Wood, PVC I'orm (Wcight u,isc) in I:xport Product.
3. Nct wcight of Pultrusions, platc and mctal par1s.
4. Nc1 weight ol'lrxporl Product.
5. Value of consurnablcs.
6. Sl. No. 5 and I 1 of the Standard I)cficicncy lrormat.

'l'hc casc stands dcl'crrcd.

|



(〕 asc lヽ o.:58/8/81-

/ヽ I」 (〕 2/2018

I)arty Nalllc:Iフ M WIND POWI〕R
131′ AI)1〕 S(Iヽ DIA)PVT.IノTD

ンlcct No/1)atc:8/81

AIノC2/2018
19.12.2018

l)cl'crrctl

HQ「 ilC
:O1/81/050/00440/Aンl19

ItlンA Ifilc:07/24/040/00103/Aン l16/ Iノ iC● NO/1)atc:0710108495

10.07.2015

Decision: 'l'ltc C'ornrlittcc considcrcd thc casc as per agcnda and dccidcd to ask thc firm to firrnish
irrlbrrnation as pcr advicc ol-Consultant ('l'lrC- l):-

l. \ct contcnt ol'lrRP in I;xport Product.
2. \ct contcnl ol- Ilalsa WoocJ. I'}VC lorm (Wcight wisc) irr I;xport Product.
3. \ct rvcight of I)ultrusions. platc and ructal par1s.

4. \ct wcight ol- I:xpor1 l)rociuct.
5. Valuc of'cclrrsurnablcs.
6. Sl. \o. 5 ancl I 1 ol-thc Stanclard I)cficicncv ljormat.

'l'hc 
casc stands clcf-crrcd.

6

(〕 asc lヽ o.:56/8/81-

AIノC2/2018
Partyヽ a nlc: I)()WI〕 It(〕 ()Itl〕

Iヽ Dt」 S′ I｀ RH〕 S INDIA I)VTIノTD
4ヽcct lヽ o/1)atc:8/81-

AI′C2/2018
19.12.2018

Approved

HQ Filc

:O1/81/050/00438/Aン119/

Itlレ AI「 ilc:07/24/040/00149んヘンl16/ Iノ ic.No/1)atc:0710108532

21.07.2015

Dccision:′ I｀hc C()nlnlittcc considcrcd thc Agcnda and dccidcd to ratify thc nornls as pcr

rcconlnlcndation of(〕 ()nsultant(′ I｀ 1〕C-3)taking cuc ttonl SION(〕-323a1lowing l.07M・ I｀/MT contcnt

ill thc cxpol■ product.

ItA conccHlcd lllay takc suitablc conscqしlcntial action accordil181y.

7

(〕 asc N().:41/8/81-

ノヽIノ (〕2/2018

I)artyヽ a11lc:Iノ M WIND POWI〕R
131ノ AI)I〕 S(INDIA)PVT.Iノ TD

lヽcctヽ o/1)atc:8/81

AIノ (〕2/2018

19.12.2018

1)clbrrcd

HQ「 ilC
:O1/81/050/()0423/Aンl19/

Itl´ /ヽ Filc:07/24/040/00400/Aンi16/ Iン iC●｀0/1)atc:0710109505

10.03.2016

Decision: 'l'hc (lonrtrittcc considcrccl thc case as pcr agenda arrd dccided to ask thc firrn to lurnish
inlonnatior] as pcr advicc ol- (-'orrsLrltant ('l'lrC- 1 ):-

I . \ct contcnt ol- IrRI) irr I;xport I)roduct.
2. Nct contcrrt ol'l]alsa Wood. I)VC I'orrrr (Weight wisc) in l;xporl Product.
3. Nct wcight of I)ultrr-rsions. platc and mctal parts.
4. \ct w,cight ol'l:xpor"t Product.
5. Valr"rc of consurrablcs.
6. Sl. \o. 5 arrd I I ol-thc Stanclarc'l [)cficicncy lrorrnat.

'l'hc casc starrds dcl'crrcc1.



(〕 asc lNo.:42/8/81-

AIノC2/2018
Party Nainc:Iノ M WIND POWI〕 R
131ノADI〕 S(11｀(DIA)PVToIノ TD

ンlcctヽ o/1)atc:8/81

AI′ C2/2018
19.12.2018

I)cl'crrctl

HQ IfilC

:01/81/050/00424/AンI19

ItIノA Irilc:07/24/040/00406/Aン l16/ Iノ iCoNO/1)atc:0710109567

24.03.2016

Dccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcncla and dccicicd to ask thc {lrnr to lirrnish
inlormation as pcr advicc o[ (]onsultant ('l'lrC- l):-

1 . Nct contcrrt of Irl{P irr lrxport Product.
2. Nc1 contcnt of l]alsa Wood, I)VC lorrn (Wcight r.visc) in lrxport l)rocJr,rct.

3. Nct wcight of Pultrusiolrs, platc and mctal par1s.

4. \ct wcight ol'lrxport Product.
5. Valuc of consumablcs.
6. SI. No. 5 and 1 I olthc Standard l)cficicncy lionrrat.

'l'hc casc stands dcfcrrcd.

9

(〕 asc Iヽ o.:69/8/81-

ノヽIノ (〕 2/2018

Pal■y Nalllc:Iノ M WIND POWI〕 It
131ン ADI〕 S IINDIAI PVT.IノTD

ンlcctヽ o/Datc:8/81

AI″ (〕2/2018

19.12.2018

1)cibrrcd

HQ「 ilC
:01/81/050/00451/AⅣl19

ItIッA Irilc:07/24/040/00101/Aン l17/ Iン iC●｀0/1)atc:0710110119

19.07.2016

Decision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and dccidcd to ask thc l'irrn to lirrnish
irrlorrnation as pcr advicc of Consultant ('l'lrC- I ):-

I . Nct contcr-rt of Irl{P in Irxport Product.
2. Nct cotrtcnt of Ilalsa Wood, PVC l-orm (Wcight r,visc) in I:xport I)rocjr.rct.

3. Nct wcight ol'Pultrusiorrs, platc and mctal par1s.

4. Nct wcight ol'Exporl l)roduct.
5. Valuc of corrsurnablcs.
6. Sl. No. 5 and 1 I of thc Standard I)cficicncv lrornrat.

'l'hc casc stands dclcrrcd.

10

〔〕asc Iヽ o.:59/8/81-

AIノ C2/2018
Party Nanlc:Iノ ンI WIND POWl〕 Iヽ
131ノADI〕S(IN DIA)PVT.I′ TD

4ヽcct〕 oヾ/1)atc:8/81

AIノ (〕2/2018

19.12.2018

I)ef'crrctl

HQ「 ilC
:01/81/050/00441/Aン119/

RIフ A Ifilc:07/24/040/00107/Aン l17/ lン ic.ヽ o/1)atc:0710110158

27.07.2016

Decision: 'l'hc Comrnittec considercd thc casc as pcr agcnda and dccidcd to ask thc llrnr to lirnrish
irrformation as pcr advicc of (lonsultant ('l'lrC- 1):-

I . Nct content ol- IrRP in lrxport Prodr,rct.
2. Nct contcrrt of Ilalsa Wood, PVC I'orm (Wcight wisc) irr l;xport I)rocir,rct.
3. Nct wcight o[Pultn-rsions, platc and mctal parts.
4. Nct wcight of lrxporl Prodr.rct.

5. Valuc olcorrsr-nnablcs.
6. Sl. No. 5 and 1 I of thc Standard Dcficicncv liorrnat.

'l'hc casc stands dclcrrcd.



(〕 asc lヽ o.:82/8/81-

ハゝ I」 (〕 2/2018

I)artyヽ a lllc:ARADHYA
S′ I｀ 1〕 I〕 Iン P｀ /′ F.Iノ

′
FI).

ンIcctヽ o/1)atc:8/81-

AIンC2/2018
19.12.2018

Approvecl

HQ「 ilC
:O1/81/050/00464/AM19/

ItIソ A lrilc

:07/24/040/00184/AⅣl17/

Iノ ic.ヽ o/1)atc:0710110347

31.08.2016

Dccision: 'l'hc Cortrrnittcc considcrcci thc casc as

antcndcd b"v thc pan)i vidc Icttcr datcd 27.0
rccornrrcndation of Corrsuhant ('l'lr(l-:i) as undcr:

I〕 xpol‐t ltcnl l)cscription

l.Wirc orothcr AHoy Stccl

II.S.(〕 odc:72299040、 90,33332,31,23,22,16,
12

2.Stccl wirc ropcs(StrandCd Wirc ropc cablcs,

ctc.)

II.S.(〕 odc:73121090,30,20、  10で%73129000

Fhc conccrncd ltA lllay cnsurc that thc aHoy grad(

pcr agcnda along with dcscription o[ cxporl itcm as

i.20 i 8 and dccidcd to ratify thc norrrs zls pcr

irnport Allowccl
i

Allowing wastagc ol 2o/o on \ct contcnt of
, import itcrn uscd in cxport prodLrct

Allowing wastagc of 5Yo ort Nct contcrrt of
import itcm r-rscd in cxporl product

is nraintaincd.

I)ccision: 'l'hc (-'onrnrittcc rrotcd that thc hard copy of application was scnt to MSMI; on l7 .12.2018.
MSMIr opincd that thc lirm ma1, lrc rcqucstcd to cxplain how Irnport quarrtity of lcad is lcss than
I;xport. Ilor,vcvcr. (-'orlrnittcc considcrcd thc casc as pcr agcnda and obscrvcd that thc pafty is

laiming lcsscr irnporl cluantitv and as pcr rccornmcndaliorr of Consultant ('l'trC-3) dccidcd to ratil'y
hc rrorrls as applicd lor

ItA conccl‐ 1lcd lllav takc stlitablc conscqucntial action accordil131y.

〕asc N().:6/8/81-

A1/(〕 2/2018

Partyヽ anlc:I〕SWARI(〕 IノOBAIノ
MI〕 TAIシ Iヽ Dt」 S′ I｀ RH〕 S PRIVATI〕

Iフ IMI′ I｀ 1〕 1).

ンlcct No/1)atc:8/81-

AIノ C2/2018
19.12.2018

Approved

HQ「 ilC
:O1/81/050/00388/Aン119/

Iン iC●｀0/1)atc:0710110650

15。 ll.2016

Itl´A Irilc:07/24/040/00228/AM17/

(〕 asc lヽ o.:93/8/81-

∠ヽI」 (〕 2/2018

1)artyヽ a11lc:Iノ M WIND POWI〕R
131´AI)ltS(INDIA)PVT.Iノ TD

lヽcct No/1)atc:8/81-

AIノC2/2018
19.12.2018

Defcrrctl

HQI「 ilC

:()1/81/05()/()()475/AM19/

ItlンA 
「
ilc:07/24/040/00205/Aヽ 417/ l′ ic.No/1)atc:0710110653

16.ll.2016

I)ecision:'l'hc Cornrlittcc corrsidcrccl thc casc as pcr agcnda and dccidcd to ask thc firm to furnish
inlonnatiorl as pcr aclvicc ol- Consultarrt ('l'lrC- I ):-

I . \ct contcnt ol- IiRP in Irxport Product.
2. \ct corttcnt o[ l]alsa Wood. I'}VC lorm (Wcight wisc) in l:xport Prodr"rct.
3. \ct wcight olPr-rltrr"rsions. platc and mctal par1s.

4. \ct wcight ol- Irxport l)roduct.
5. Valuc of corrsurnablcs.
6. Sl. \o. 5 ancl I I of thc Stanciard l)cficicncv lrormat.

'l'hc casc stancis dcll'r'rcd.



14

(〕 asc lヽ o。 :38/8/81-

AIノ (〕 2/2018

Party Nainc:Iノ M WIND POWI〕R
131ノADI〕 S(I〕くDIA)PVT.Iフ TI)

ンlcctヽ o/Datc:8/81-

AIノ (〕2/2018

19.12.2018

I)cibrrcd

HQ「 ilC
:01/81/050/00420/AⅣi19/

ItIフA Irilc:()7/24/040/00327/AM17/ Iノ iC.｀ 0/1)atc:07101l1037

31.01.2017

Dccision: 'l'he Comrnittcc considcrcd thc oasc as pcr agcrrda and dcciclcd to ask thc firnr to lirrnisl
inforrnation as pcr advicc of'Consultant ('l'lrC- 1):-

I . Nct contcnt ol'FRP in lixport Product.
2. Nct contcnt of'[]alsa Wood, PVC lorm (Wcight wisc) in Irxport I)r'odr-rct.

3. Nct wcight ol'Pultrusictns, platc and ntctal parts.
4. Nct wcight of Irxporl Product.
5. Valuc ol'consurnablcs.
6. Sl. No. 5 and I 1 ol-thc Standard [)cficicncv lrorrnat.

'l'hc casc stands dcl'crrcd.

(〕 asc lヽ o.:39/8/81-

ノ`Iノ (〕 2/2018

I)arty Nanlc:lノ ンI WIヽ D POWI;Iく

131ン ADI〕 S(Iヽ DIA)PVT.Iン TD
ンlcctヽ o/Datc:8/81

AIノ C2/2018
19.12.2018

1)cibrrcd

HQ「 ilC
:01/81/050/00421/Aン119/

RIノA Ililc:07/24/040/00314/Aヽ 117/ Iノ iC●｀0/1)atc:07101l1067

02.02.2017

Decision:'l'hc Cornrnittcc considcrcd thc oasc as pcr agcrrcla and dccicicci to ask thc firm to lirrnis
inlormation as pcr advice of (]onsultant ('l'lrC- I ):-

I . Nct contcnl of IrRP in Irxport Product.
2. Nct contcrrt of l]alsa Wood, PVC lorrn (Wcight u,'isc) in I;xport l)r'ociLrct.
3. Nct wcight of Pr-rltrusions, platc and mctal parts.
4. Nct wcight o[ Irxport [)rodr:ct.
5. Valr"rc of corrsurnablcs.
6. Sl. No. 5 and 1 1 ol-thc Standard l)cficicncy lrormat.

'l'hc casc starrds dclcrrcd.

16

(〕 asc Nio.:

17/9/81-AIノ (〕 2/2017

Party Nanlc:NI′ I｀SON ANI)
Aヽ41′ I｀ Stj 13t」 Hノ I)IN(〕 SYS′ l｀ 1デMS
I)ItIVATl〕 Iフ Iヽ41TI〕 I)

Mcctヽ o/1)atc:
8/8卜 AIン (〕 2/2018

19.12.2018

I)cl'crrctl

HQ「 ilC
:01/81/050/00188/Aン118/

RIノ A「 ilc:
05/24/040/00053/Aン 118/

Iン iC.｀ 0/1)atc:0510402502

09.05.2017

Decision: 'l'he Committcc considercd thc casc as pcr aLlcncla and obscrvcd that thc hard cop1, o
application was scntto I)lPP on 21 .7.2017. I)lPP dcficicncy lctlcrwas isslrcd on 11.10.2017. rcrnirrclc
orr 9.11.2017,21.12.2017 and 28.03.2018. Application was agairr scnt to Corrsr-rltanl ('l'l;C-3) ur

17.12.2018 as dccidcd in rnccling rro.5 datcd 10.10.2018. n I)ll lctlcr r.vas scrrt to {lrnr on2J.1 l.20ltt
Shri Itajcndcr Sadhr-r and Shri Gaurav Saxcrra, rcprcscntativcs ol- tlrc Ilrrl. appcarcd lor pcrsona
hcaring and rcprcsentcd thcir casc bcl'orc thc Committcc. (lomn-rittcc as pcr rccomrrcndation o
Consultant('l'lrC-3) dccidcd to call I'or lollowing information fbr cxanrirration as unclcr:-

I . Wcight of cacl-r itcm of cxport.
2. Nct contcnt ol' imporl itcm as uscd in thc cxport proclLr<;t and pcrccntagc o[ wastagc clainrccl.

'l'hc casc stands dcl-crrcd.

″



(〕 asc lヽ 0.:60/8/81-

ノヽI」 (〕 2/2018

Dccision:'l'hc (lornrlittcc considcrcci thc casc as pcr agcrrda and dccidcd to ask thc firm 1o furnish

17linlorrnation as pcr advicc of ClonsLrltant ('l'lrC-1):-
I . \ct contcnt ol- I:RP irr I:xpor1 l)roduct.
2. \ct contcnt ol- l]alsa Wood. PVC lonn (Wcight wisc) in lrxporl Product.
3. \ct u,cight of I)ullrusions, platc and mctal par1s.

4. \ct rvcigltt o['I:xport Product.
5. Valuc ol-consr-rntablcs.
6. SI. \o. 5 and i I olthc Standard l)cficicncy lrormat.

l'hc casc stands dclcrrcd.

I)artyヽ a nlc:Iジ M WIND POWI〕R
131シADl〕 S II｀ DIAI PVT.IノTD

ンlcct No/1)atc:8/81

Iノ(32/2018

19.12.2018

HQ「 ilC
:01/81/050/00442んヘンl19/

Iく I´ /ヽ lfilc i07/24/040/00091//ヽ ンl18/ Iノ ic.ヽ o/1)atc:0710111859

5.07.2017

(〕 asc lヽ o.:11/17/81-

AIノC2/2017
Partyヽ a lll c:MANAKSIA

COATI〕 D MI〕
′
FAIノ S AND

l)ヾ I)tjSTRH〕 SIノ IンIITI〕D

ンlcctヽ o/1)atc:8/81

AIフ C2/2018
19.12.2018

Withdrawn

HQ lrilC

:O1/81/050/00321/Aンl18/

Itlノ A Irilc

:02/24/040/00069/Aンl18/

Iノ ic.卜(o/1)atc:0210207772

31.07.2017

Decision: 'l'hc Corlnrittcc considcrcci thc casc as

bccrr clccidcd in Mccting\o.7/81 datcd29.l 1.201

pcr agcnda arrd obscrvcd that thc casc has alrcacly
8. Ilcncc, thc casc is withdrawn lrorn thc agcnda.

Casc No.:84/8/81-

/ヽ I」 (〕 2/2018

|

I)al■yヽ anlc:IノM WIND POWI〕 It
131ノ AI)I〕 S II)(DIAI PVT.Iノ

′
I｀D

ヤicct No/1)atc:8/81

AIノ C2/2018
19.12.2018

I)cfcrred

HQ「 ilC
:O1/81/050/00466//ヽ ンl19/

Iく Iノ AI「 ilc:07/24/040/00125/A)νl1 8/ Iフ ic.ヽ o/1)atc:0710111965

03.08.2017

ll)ccision: 
'l'hc (lorrrlittcc corrsidcrcd thc casc as pcr agenda

lirr lorrnation as pcr aclvicc of Consultant ('l'lrC- 1 ):-
,r l I . \ct contcnt o[ I:RP in lrxporl l)roduct.

i 2. \ct contcnt ol- llalsa Wood, I'}VC lorm (Wcight wisc)

I 3. \ct r,vcight ol- I)ultrusions, platc and rnctal par1s.

| 4. Nct wcight ol-l:xpor1 Procluct.

i 5. Valrrc ol- cor-rsurnablcs.

I O. Sl. \o. 5 arrc'l I I of-thc Stanclard I)cficicncy lrorrnat.
i

I'l'l',. .rr. stancls clclcrrccl.

and dccidcd to ask thc firm to lurnish

in Irxport Product.

20

(〕 asc lヽ o.:35/17/81

/ヽ I」 (〕 2/2017

I)artvヽそ、11lc:R.R.KABI〕 I

I´ IMH｀ I〕 I)、

ンIcctヽ o/1)atc:8/81-

AIフ C2/2018
19.12.2018

1)cfcrrcd

HQ lrilC

:O1/81/050/00345/Aンl18/

Itlン A I「 ilc

:03/95/040/00815/AⅣl16/

Iフ ic.ヽ o/1)atc103 1 081 5094

09.08.2017

i)ccision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and dccidcd to rcquest thc firm to l'r.rmish
bllowing inl'ormation Ior cxamination of 1hc casc as rccomrnendcd by Consultant ('l'lrC-3):-

i . [)oint \o. i2 o1'Standard I)cllcicrrcy Ironnat
2. \arlc ol- basc polyn-rcr lor Inrport itcrn 2

3. \anrc ol-catalyst lor Inrport itcrr-r 3.
I'hc casc starrds clcl'crrccl. 

\/r r r(vrrr Jr 
dA-/

||



つ
乙

Casc No.:83/8/81-

/ヽ Iノ (〕2/2018

I)arty Nalllc:Iノ M WIND POWI〕R
131フADI〕 S IINDIAl PVT.IフTD

ンlcctヽ o/1)atc:8/81-

AIン C2/2018
19.12.2018

I)cibrl・cd

HQ「 ilC
:O1/81/050/00465/AⅣl19/

RIン A Irilc:07/24/040/00153/Aン 118/ Iノ iC.｀ 0/1)atc:0710112320

27.10.2017

Decision:'l'hc Comrnittcc cortsidcrcd thc casc as pcr agcnda and dccidcd to ask thc firrn to lurrrish
inlormation as pcr advicc ol- Consultant ('l'lrC- l):-

l. Nct contcnt of lrltP in Irxport Product.
2. Nct contcnt of []alsa Wood, PVC forrr (Wcight wisc) in l:xport I)roduct.
3. Net wcight of Pultrusions, platc and rnctal par1s.

4. Nct wcight ol'lrxpofl Product.
5. Value ol'consumablcs.
6. Sl. No. 5 and 11 of thc Standard l)cficicncy liormat.

'l'hc casc stands dclcrrcd.

22

Casc No.:92/8/81-

AIノC2/2018
Party Nainc:Iノ M WIND POWI〕 R
131ノADI〕 S IINDIAl PVT.IノTD

Ⅳicctヽ o/1)atc:8/81

AIン (〕2/2018

19.12.2018

De[crrctl

HQ IrilC

:01/81/050/00474/Aヽ 419/

I｀ IノA Irilc:07/24/040/00220/Aン 118/ Iン ic.ヽ o/1)atc:0710112408

14.11.2017

1)ccision: 
′
I｀hc Conllllittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to ask thc llrnl to l111・ 1lish

in%rnlation as pcr ad宙 cc o「 COnsultant(′ I｀ 1〕 (〕―l):―

1.Nct colltclll of「 RP in I〕 xpolt Product.

2.Nct contcnt of13alsa W00d,PVC form(Wcight Wisc)in I〕 XpoH Pr()duct.
3.  Nct wcight of Pultl‐ usions,platc and lllctal parts.

4. Nct wcight ofI〕 xpol■ Product.

5.  Valuc ofcOnsulllablcs.

6.  SI.No.5 and ll oftllc Standard I)cAcicncy I「 oFnlat.

′
Fhc casc stands dcFcrrcd.

(〕 asc No.:8/21/81-

AI」C2/2017
I)al■y Nanlc:DYNANIIC
CABIノ I〕 S PVT.IノTD.

ンIcct No/1)atc:8/81

AIノC2/2018
19.12.2018

Withdralvn

HQ IrilC

:01/81/050/00449/Aンl18/

IttIノ A Ifilc

:13/24/040/00034/Aン118/

Iノ iC.｀ 0/1)atc:1310048781

15.11.2017

Dccision: 'l'hc Cornmittcc considcrcd thc oasc as pcr agcnda and obscrvccl that thc casc was approvcd
irr Mcctir-rg No.: 7181 datcd 29.11.201 tl. I lcncc, thc oasc is rvithrlrawn fl'ont thc Agcncia.

asc No.:39/24/81-

ノヽI」 (〕 2/2017

Party Nalllc:KI〕 I

INDt」 S′ I｀ RII〕 SIノ IM H｀ 1〕D
ンlcctヽ o/1)atc:8/81-

AIソ (〕 2/2018

19.12.2018

HQI「 ilC

:01/81/050/00541/Aン118/

ItIソ A Irilc

:05/23/040/00278/Aン118/

Iノ ic.ヽ o/1)atc:()510404630

17.ll.2017

Decision: 'l'hc Cornrr-rittcc notcd that applicalion was scnt to I)ll)P lirr cxarninatiorr o1- thc casc.
howcvcr, lto cotnlnctrts rcccivcd. Committcc in mccting no.5/81 ciatcci 10.10.2018 dccidccl to lirrrvarcl
thc casc to Consultant ('l'lr(l-3) I'or cxarnination of thc casc. Accorclinrlly, applicatiorr has bccn
rclcrrcd to Cortsr-rltant ('l'l:C-3) on 30.10.201 8 lor cxaminatiorr and wait fbr comnl
I'hc casc starrds dclcrrcd.



〕asc N()。 :9/5/81-

AI」 (〕 2/2018

I)ecision:'l'[rc (]onrrnittcc notccl that norrrrs I'or this casc wcrc ratified in Mccting No.7/81 datc
29.1 I .201 tt. I Icncc. thc' casc is withdrawn lrorn thc Agcnda.

Pal■yヽ anlc:AIフ CO～II〕X
SPItl〕 (ヾ〕 S PRIVATI〕 Iノ IMI´ I｀ I〕D

Mcctヽ o/1)atc:8/8ト
AIノ (〕2/2018

19.12.2018

ithtlrawn

HQ「 ilC
:01/81/050/00217/Aヽ 419/

R1/A Ifilc

:31/83/040/00111/Aヽ 418/

Iッ ic.ヽ o/1)atc:3110066919

2.ll.2017

(〕 asc No.:91/8/81-

/ヽ Iノ (〕 2/2018

611電胤lll｀1:iFi肌電:Lil配 :ll胤 |III窓 :ギ
pCr ag°lda創ld dccdcd b ask Jlc A‖ nゎ hnl劇

1  1.NCt contcnt of｀ I「 RP in l〕 xport I)FOduCt.

l lミ I聯」」帽llHttЛ罵1猟11お踊y:緊 .面
→h Ex"rt PrOdtld.

4. \ct rvcight oI I;xpor1 l)roduct.
5. Valuc ol- consurnablcs.
6. Sl. \o. 5 and I I o[thc Stanc'lard Dcficicncy lrormal.

l'hc casc stands dclcrrcd.

I)artyヽ a lll c:Iノ ン1ヽVIND POWI〕 R
131ン AI)liS(Iヽ DIA)PVT.IフTI)

ンlcct No/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

HQ「 ilC
:01/81/050/00473/Aンl19/

Iン iC●No/1)atc:07101124

65

27.11.2017

Itlン A Ifilc i07/24/040/00230/Aン118/

27

(〕 21sc No.:7/21/81-

/ヽ 1」 (〕 2/2017

Partyヽ a nlc:131〕 RGI〕N PIPI〕

St」 I)POlく
`I｀S INDIA PRIVATI

I´ IMH｀ 1:1)

ンlcct No/1)atc:8/81

AIンC2/2018
19.12.2018

1)cfcrrctl

HQ lrilC

:01/81/050/00448/Aンl18/

Itlノ /ヽ lrilc:04/24/040/00153/Aン l18/ Iフ ic.ヽ o/1)atc:0410163738

28.ll.2017

l)ccision: l'hc (lorrtrriittcc corrsidcrcd thc casc as pcr agcnda and notcd that filc was rclcrrccl to [)ll)]']
on 5.l.20lll lbr cor.rrrlcnts. horvcvcr. no cornrncr-rts rcccived. (lorrn-rittcc dccidcd to lorward thc casc to
(lonsultant ('l'l.,C-3) lirr cxaurination of tho oasc. Cornrnittcc dccidcd to rcqucst thc firrn to furnish
fbllorvirrg inlorrnation lbr cxarnirration ol'thc casc as rccornmcndcd by Consultant ('l'l:C-3) as undcr:-

Sl. \o.4. 5 anci 1 i of thc Stanciard I)cficicncy lrormat.

つ

ル

(〕 asc lヽ o.:25/24/81

/ヽ Iン (〕 2/2017

I)artyヽ anlc:R.R.KABI〕 I

1/1ン lI′ I｀ 1〕 I),

Mcctヽ o/1)江c:8/81
AIプ (〕2/2018

19.12.2018

I)cfthrrcd

HQ「 ilC
:01/81/050/00527/Aン118/

IRIノA「 ilc
:03/95/0/10/00670/Aン118/

Iノ iC● (`o/1)atc:0310817483

04.12.2017

l)ecision:'l'hc (lonrrnittcc corrsidcrccl thc casc as pcr agcnda and rrotcd that thc casc was discusscd in
Mccting\o.7/81 clatcd 29.11.201tt u,hcrcin itwas dccidcd to issuc [)cficicncy Lcttcr. Ilowcvcr.
I)cllcicncy Lcttcr could rrot bc scrrt. 'l'hc comrnittcc dccidcd to scnd I)cficicncy Lcttcr and dclcr thc

dM

ハ

||

I I , 

',. 
casc stands dcl'cr.ccl.



ヘ
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〔〕asc lヽ o.:38/24/81-

A12C2/2017

I)arty Nainc:」 INDAIノ SAW
Iノ IMI′ I｀ I〕D

4ヽcct lヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Del'crrcd

HQI「 ilC

:01/81/050/00540/ANl18/

ItIノ A Irilc

:05/23/040/00350/Aン118/

Iン ic.卜 ((ゾI)atc:0510404940

14.12.2017

and notcd that thc casc was discLrsscd in
Itavc a study conductcd. I lcrrcc, thc casc

Dccision: 'l'hc Comrnittcc oonsidcrcd thc casa as pcr agcncla
Mccting No.7/81 datcd 29.11.2018 whcrcin it was dccidcci to
stands dclcrrcd.

30

(〕 asc lヽ o.:13/22/81-

AIノC2/2017
Party Nanlc:′ I｀ 1〕 (〕 IINO′ I｀RAK
I〕ヽGINI〕 I〕RS

ンlcctヽ o/1)atc:8/81-

AIプ (〕 2/2018

19.12.2018

With rl ran,n

HQ「 ilC
:01/81/050/00496/Aン118/

Itlン A Irilc

:31/83/040/00125/Aン118/

Iン icoNo/1)atc:3110066935

14.12.2017

I)ecision: 'l'hc Committcc rtotcd that norms lor this czrsc wcl'c ratilictl in Mccting No.7/tt 1 clatcci
29.11.20 I 8. I Iclrcc, thc casc is withdrawn I'roln thc Agcrrcia.

(〕 asc No.:27/24/81-

AIノC2/2017
Party Nanlc:RI〕 XNORD
I〕 Iシ I〕CTRONICS&COヽ TROl′ S
I′

´

H).

ンlcctヽ o/1)atc:8/81-

AIン (〕2/2018

19.12.2018

I)cibrl・ c(1

HQ IfilC

:01/81/050/00529/ANl18/

Iく Iフ A Irilc

:03/95/040/00781/Aン l18/

Iン iC.｀ 0/1)atc:()310818017

26.12.2017

I)ccision: 'l'hc Cornrnittec considcrcd thc
Mcctirrg No.7/81 dl.29.11.20i 8 whcrcin
stands dclcrrcd.

casc as pcr agcncla and notcd that thc casc was cliscusscc'l irr

it was dccidcd to ask lor solnc inlbrntation. Ilcncc. thc casc

つ

ん

(〕 asc lヽ o.:1/24/81-

/ヽ Iン (〕 2/2017

I)artyヽ a nlc:DYヽ AMIC
(〕 A131ン I〕 S PVT.IンTD.

ンlcct No/Datc:8/81

AIノC2/2018
19.12.2018

Withdralvn

HQ「 ilC
:01/81/050/00503/Aヽ 418/

RIノ A「 ilc
:13/24/040/00045/AⅣl18/

I」 ic。 lヽo/1)atc:1310048817

27.12.2017

I)ecision:'l'hc Cornmittcc corrsidcrcd thc casc as pcr agcnc'la ancl notcd that thc nonr-ls \vcrc ratiliccl in
Mccting No.7/8 1 dl.29.l 1 .201 8. I Icrrcc, tlrc casc is withdrarvn ll'orn thc Agcncla.

(〕 asc lヽ o.:36/24/81-

AIンC2/2017
Pal‐ty lヽ anlc:Y()(〕 I〕SIIWAIt
l)OIノYMI〕RS

ンlcctヽ o/1)atc:8/81-

AIノC2/2018
19.12.2018

Appror.ctl

HQ IrilC

:O1/81/050/00538/Aンl18/

ItIノ AI「 ilc

:08/24/040/00289/AⅣl18/

Iノ iC● NO/1)atc:()810141642

28.12.2017

I)ecision: 'l'hc Cornrnittcc cor-rsidcrcd thc casc as pcr agcncla arrd notcci tlrat thc casc was rcl-crrccl tr
I)lPP lor commcnts, howcvcr, no comrncrrts rcccivcd.'l'hc C]ornrnittcc in its mcctirrg dt. 10.10.201
dccidcd to l'orward thc casc to Consr.rltant ('l'lrO- l) lor cxarnination. I Ior,vcvcr. thc Conrrr-rittcc as pc
rccol'nmcndatiorr of Cortsr,rltant ('l'l:C-1). dccidcd to ratify tltc casc as applicd lor.

I(A conccrncd may tal<c sr"ritablc conscqLrcntial action aocordingly.

|



(〕 asc No.:2/24/81-

ノヽIノ (〕2/2017

Partyヽそlnlc:(〕 AN(〕 I〕 S

Iヽ TIう Rヽ AT10NAIノ I〕 (1))Iノ TD.っ
Ⅳicctヽ o/1)atc:8/81-

AIノ (〕2/2018

19。 12.2018

I)cfcrrcd

HQ「 ilC
:O1/81/050/00504/Aン118/

IRIノ A Irilc

:04/24/040/00197/AM18/
Iノ iC.｀ 0/1)atc:0410163844

29。 12.2017

I)ccision:'l'hc (lonrrnittcc considcrcci thc casc as pcr agcnda and rrotcd that thc casc was discLrsscd in
McctingNo.T/81 dt.29.11.2018 ancl a dcficicncy lcttcrwas scntto thc firm on 19.12.2018 lor scckirr
:crtairt inlctrrnation lor cxAn-rination ol'thc case. IIcncc, thc casc stands dclcrrcd.

(〕 asc No.:7/24/81-

/ヽ I」 (〕 2/2017

Pal・ty)く anlc:」 tJPI′ I｀ I〕 It S()IノAIt

POWI〕 RIノ IMH｀ 1〕D
ンicctヽ o/1)atc:8/81

AIノ (〕 2/2018

19.12.2018

I)cFcrrctl

HQI「 ilC

:01/81/050/00509/Aヽ 418/

ItIノ A Irilc

:02/24/040/00154/AⅣl18/

Iノ iC.｀ 0/1)atc:0210208091

29.12.2017

I)ecision: 'l'hc (lon.rrrittcc considcrcd thc casc as pcr agcnda and ncltcd that filc was rclcrrcd to MNI{I)
Ior comnrcnts. horvcvcr. no conuncnts rcccivcd.'l'hc Committcc in its mccting dt. 10.10.2018 dccidcd
to Iorwarcl thc casc to (lonsultant ('l'lrC-3) I'or cxamination. 'l'hc Cornrnittce dccidcd to issr.rc

clcficicrrcy lcttcr to f irrl as rccornr-r-rcndcd by Consr"rltant ('l'lrc-3) as undcr:-

1. I)ctailcd calcLrlations ol'raw rr-ratcrial rcqr"rircd with justification and supporting documcnls.
2. [,sc ol-cach raw rnatcrial in nranulacturc of lrxport Prodr,rct (lrP).

'l'hc casc stands dcf-crrcd.

(〕 asc lヽ o.:26/2/81

/ヽ I″ (〕 2/2018

Partyヽ 2111lc:AI)Iノ AI)Olノ Iノ0
′
I｀ tj 131〕 SI′ IMI′ I｀ 1〕D

ンlcctヽ o/1)atc:8/81-

AIノ C2/2018
19.12.2018

I)clbrrcd

HQ「 ilC
:O1/81/050/00031/Aン119/

Itl′ AI「 ilc

:05/23/040/00379/ANl18/

Iノ iC.｀(o/1)atc:0510405204

02.Ol.2018

IDccisi()n:′ I｀hc Comnlittcc considcrcd thc casc as pcr agcnda and notcd that thc casc was discusscd in

lMCCtin3ヽ 。.7/81 dt.29.‖ .2018 alld a deAcicncy lcttcr was scnt to thc Arin on 19.12.2018R)r sccking

卜
m山 h%mu面 島r cx袖血 面 ¨ L恥 ∽∝.H¨ 山 "蜘

よ dCttrd.

HQ IrilC

371:()1/81/050/00136/AM19/

l)ccision:'l'hc (lonrnrittcc corrsidcrcd thc casc as pcr agcnda and notcd that thc casc was discusscd in

Mccting \o.7/tll dt. 2c).ll.20ltl arrcl a dcficicncy lcttcr r.vas to bc scrrt to thc firm lor sccking ccrlai
irrlbrmation Ior cxAnrination ol'thc casc. Ilcncc, thc casc stands dcl-crrcd.

I)artvヽ a lll c:KHK PRI〕 SSINGS
Aヽ DI「 OR(〕 ING PRIVATI〕

Iッ IMI′ I｀ 1〕 1)

ンlcctヽ o/1)atc:8/81-

AIノ (〕 2/2018

19.12.2018

Del'crrctl

Iノ iC● l`o/1)atc:5610005296

03.Ol.2018

Itlノ A Ifilc

:56/24/040/00035/Aン118/

(〕 ascヽio.:9/8/81-

AI“C2/2018
1)artyヽ そlnl c:13HAItA′ I｀ 131」 Iン Iう I

I′ IMI′ l｀ lう I)

ンlcctヽ o/1)atc:8/81

AIン (,2/2018

19.12.2018

Dcibrrcd

IQ IrilC

O1/81/050/00391//ヽ ンl19/

Iく I′ //k I「 ilc

:03/82/040/00081/Aン118/

〔ンiC.｀ 0/1)atc:0310818401

10.Ol.2018

… … …
面
… … … … 訛吼  …bccn scntto l)III vi〔 l cnlail on 18.12.2018R)r cxanlination and dccid

Fhc casc stands dcilDl‐ rcd.
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(〕 asc No.:12/8/81-

ノゝIノ (〕2/2018

Pal■yヽ anlc:BHAItA′ I｀ 131JI′ l〕 I

Iノ IMI′ I｀ 1〕D
ンIcctヽ o/1)atc:8/81-

AIノ C2/2018
19.12.2018

I)et'crrcd

HQ「 ilC
:01/81/050/00394/AM19/

ItIノ A Irilc

:03/82/040/00082/Aン118/

Iノ ic.ヽ o/1)atc:0310818399

10.Ol。 2018

Decision:'l'hc Cornmittcc considered the case as pcr agcnda and notccl that a copy olapplicatiorr has
bccn scnt to DIII via crnail datcd 18.12.2018 lor cxarnination arrd dccidccl to rvait Ior cornmcnts.

'l'hc casc stands dclcrrcd.

40

(〕 asc N().:13/8/81-

/ヽ Iノ (〕2/2018

1)al■yヽ alllc:13HARAT 131JIノ I〕 l

Iン IMH｀ 1〕D
ンlcctヽ o/1)atc:8/81

AIノ (〕 2/2018

19.12.2018

1)cfcrrcd

HQ IrilC

:O1/81/050/00395/Aン119/

ItIン A Ifilc

:03/82/040/00080/Aンl18/

Iノ iC.｀(o/1)atc:()310818407

10.Ol.2018

Dccision:'l'hc Committcc considcrcd thc casc as pcr agcncler and rrotccl that a oopy olapplication has
bccn sctrtto I)lll viacmail datcd 18.12.20181'orcxarnination and ciccicJcd to wait lorcornrrcnts.

'l'hc casc stands dclcrrcd.

(〕 asc lヽ o.:90/3/81-

AIノC2/2018
Party Nanlc:SHRI SATGl」 Rtj
MI〕TAIノ IノOYS PVT。 1クTD.

ンIcctヽ o/Datc:8/81-

AIノ C2/2018
19.12.2018

Approvcd

HQ「 ilC
:01/81/050/00167/Aン119/

Iヽ IンA Irilc

:05/24/040/00451/Aン118/

Iプ ic.ヽ o/1)atc:0510405295

10.01.2018

Dccision: 'l'hc Cornmittcc cotrsidcrcd thc casc as pcr agcncla arrcl as pcr rccomntcndation ol'MoS
rcprcscntative dccidcd to ratify thc uorms l'or tl'rc abovc An takin,q cuc ll'orn SIO\ C-509 allowipg
wastagc ol' 10%. Gradc/'l'cchnical spccifioations of thc stccl irnportccl and that cxportccl shog16
conlonn.
I{A conccrncd rnay takc suitablc conscqucntial action accorclingly.

42

(〕 asc lヽ o.:75/3/81-

/ヽ Iノ (〕 2/2018

Party]ヽ anlc:I)Hノ ()′ I｀

I)く I)t」 S′ I｀ ItII〕 SIノ
′
I｀ I).

ンlcctヽ o/1)atc:8/81

Alフ (〕2/2018

19.12.2018

Withdrau,n

HQ「 ilC
:01/81/050/00152/Aン119/

ItIノ A Irilc

:05/24/040/00488/Aヽ 418/

Iン ic.ヽ o/1)atc:0510405338

12.01.2018

Decision:'l'hc Cornrnittcc
irr Mccting No. : 7181 datcd

as pcr agcncla and obscrvccl that thc casc was applovccl
thc casc is lvithdrawn ll'orn tltc Agclrda.

considcrcd thc casc
29.11.201 tt. I Icr.rcc,

〕ascゝio.:10/8/81-

AIノC2/2018
Pal‐ty Nanlc:1311AItA´ I｀ 131J I´ I〕 I〕

Iノ IMH｀ I〕D
ンlcctヽ o/1)atc:8/81-

Iノ (〕2/2018

19.12.2018

1)cibrrcd

HQ IrilC

:01/81/050/00392/Aンl19/

ItlノA「 ilc
:03/82/040/00189/Aン118/

lノ iC.卜(o/1)atc:()310818646

2.01.2018

Decision:'l'hc Con-rrnittcc considcrcd thc case as pcr agcnc'la and notcd that ii copy of application has
bccrr scnt to I)lll via crnail clatcd 18.12.201 8 lor cxarninatiorr ancl clcciclccl to wait fbr comnrcnts.
I'he casc stands dclerrcd.



44

(〕 asc No.:11/8/81-

AIノC2/2018
Party)ヾanlc:1311AItA′ I｀ 131JIノ I〕 I

I´ IMI′ I｀ I〕D
ンIcctヽ o/1)atc:8/81-

AIン C2/2018
19.12.2018

I)cibrrcd

HQ IfilC

:01/81/050/00393/Aン 119/

Iく I´ ノヽ lfilc

:03/82/()/1()/00206/AⅣ l18/

I′ ic.ヽ o/1)atc:0310818649

22.01.2018

l)ccision:'l'hc Cornrnittcc consiclcrcci thc casc as pcr agcnda and nolcd that a copy ol'application has

l'rccn scnt to I)lll via cmaii datcd i tt.12.2018 [or cxamination and dccidcd to wait lor commcnts.

'l'[rc casc starrcls ciclcrrcd.

(〕 asc No.:110/3/81-

/ヽ I″ (〕 2/2018

I)をlrtvヽそlnlc:VI〕 DANTA
Iン IMH｀ 1〕 1)

Ⅳlcct No/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

I)el'errcd

HQド ilC
:O1/81/050/00187/Aン119/

Ittlノ A I「 ilc

:05/24/040/00433/AM18/

Iノ icoNo/1)atc:0510405429

23.01.2018

I)ccision: I:arlicr, 1hc casc was rclcrrccl to Ministry of Mines and dccidcd to forward to Consultant
('l'l)C-3) in Vccting \o.7/81 datcd 29.11.2018 lor commcnts as no inl'orrnation was rcccivcd fi'orn
Ministry of Mincs.'l'hc Committcc considcrcd thc casc as pcr agcnda and as pcr thc advicc of
(lorrsr"rltant ('l'l:O-3) dccidcd to ask thc finn to furnish thc fiollowing inlorrnation lor cxamination oIthc
CASC:

I . Oonrpositiorr ol- Irxport itcrr.
2. CalcLrlatiorr ol-matcrial rcclLrircd alongwith wastagc arrd-ir"rstification.

I'hc casc stancis dclcrrccl.

46

(〕 asc N().:91/3/81-

/ヽ 1ノ (〕 2/2018

I)artvヽ a11l c:SHRI SAT(〕 URl」

MI:TAI´ I′ OYSI〕 VT.IノTD.
ンIcctヽ o/1)atc:8/81-

AIン C2/2018
19.12.2018

Approvcd

HQ IfilC

:O1/81/050/00168/Aン 119/

ItIノ A Ifilc

:05/24/040/00453/AM18/

Iノ iC●｀0/1)atc:0510405593

09.02.2018

l)ccision: 'l'hc (lonrnrittcc considcrcd thc casc as pcr agcnda attd as pcr rccommcrrdaticln oI MoS
rcprcscntativc dccidcd to ratify tho norrns fior thc abovc AA taking cuc l'rom SION C-509 allowiltg
rvastagc of 10%. (iraclc/'l'cchrrical spccificaticxs ol'thc stccl irnporlcd attd that cxportcd should
corr lbrrr.

I{A conccrncd rlay takc suitablc conscqircntial action aocordingly

47

(〕 asc lヽ o.:57/3/81-

AIノ (〕 2/2018

Partv＼ a nlc:KI〕 IINDl」 S′ I｀ Itll〕S

I′ IM日
｀
1〕 I)

ンIcctヽ o/1)atc:8/81-

AIン (〕 2/2018

19.12.2018

1)cllcrrcd

HQlギ ilC

:O1/81/050/00134/Aンl19/

ItlンA「 ilc

:05/23/()40/00433/Aン118/

Iノ ic.ヽ o/1)atc:0510405722

27.02.2018

I)ccision:'l'hc (lomn-rittcc considcrcci thc casc as pcr agcnda and notcd that casc has bccn rclcrrcd t
(lonsultant ('l'l;C-3) Ior cornlncnts. I'hc C'ornnrittcc dccidcd to wait lor commcnts.

'l'hc 
casc startds ciclcrrcd.

(〕



48

(〕 asc lヽ o.:40/8/81-

AIノ C2/2018

Palty Nanlc:Iノ M WIND POWI〕R
131シADI〕 S(11｀(DIA)PV′ I｀ .IフTD

ンlcctヽ o/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

1)cibrl・cd

HQ「 ilC
:01/81/050/00422/Aン119/

ItlノA Irilc:07/24/040/00302/Aン 118/ Iノ ic.ヽ o/1)atc:0710112899

28.02.2018

Dccision: 'l'hc Comrnittcc considcrcd the casc as pcr agcncla and dccidccl to ask tltc firn-r to lirrrrish
inlorrnation as per advicc of Consultant ('l'lrC- i):-

I . Nct contcrrt of IrRP irr lrxport Product.
2. Nct content oil]alsa Wood, PVC l'orm (Wcight wisc) irr I'.xpor1 l)roclr,rct.
3. Ne1 weight of Pultrusions, platc and mctal par1s.

4. Net wcight of [ixporl Product.
5. Value of consurnablcs.
6. Sl. No. 5 and I I ol'thc Standard l)cficicncy lionrert.

'l'hc casc stands dclcrrcd.

49

(〕 asc lNo.:43/8/81-

AIノC2/2018
I)arty Nainc:Iノ ンI WIND POWI〕 R
131レ AI)I〕 S IINDIAI PVT.Iフ TI)

ンlcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

I)cibrrc(1

HQ「 ilC
:01/81/050/00425/Aヽ 419/

ItIノA Ililc:07/24/040/00317/Aン l18/ Iン iC● 1`0/1)atc:0710112925

05.03.2018

Dccision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and dccidccl to ask thc finn to lirrnish
inlorrnation as pcr advicc ol'Consultant ('l'lrC- I ):-

1. Nct contcnt of I;l{P in lrxport Product.
2. Nct content of l]alsa Wood, PVC l-orm (Wcight wisc) in I:xport Procluct.
3. Nct wcight of PultrLrsions, platc and mctal parls.
4. Nct wcight of, lrxport Product.
5. Valuc of consurnablcs.
6. Sl. No. 5 and 1 1 ol'thc Standard l)cficicnov lron.nat.

'l'hc casc stands dcl'crrcd.

50

〔〕asc lヽ o.:44/8/81-

AIノ C2/2018
Pal■y Nanlc:Iン ンl WIND POWI〕 Iく
131りADI〕 S IINDIAl PVT.IンTD

ンlcctヽ o/1)atc:8/81

AIン (〕2/2018

19.12.2018

I)cl'crrcrl

HQ「 ilC
:01/81/050/00426/Aン119/

ItIノ AI「 ilc:07/24/040/00320/Aン 118/ Iノ ic.ヽ o/1)atc:0710112926

05.03.2018

Decision: 'l'hc Comrnittcc considcrcd thc casc as pcr agcnder and dccidccl to ask thc firrn to firlrris
inforn-ration as pcr advicc of (lonsr-lltant ('l'lrC- l):-

L Nct contcnt of Irl{P in l:xpor1 Product.
2. Net contcnt ol'llalsa Wood, PVC I'orm (Wcight wisc) in Irxport I)rocluct.
3. Nct weight ol'PultrLrsions, platc and rnctal parts.
4. Nct wcight ol'lrxport Product.
5. Value ol'consurnablcs.
6. Sl. No. 5 and 1 1 of tho Standard Dcficicncy liorrrat.

'l'hc casc stands dcl'crrcd.



(〕 asc卜:o.:12/3/81-

AI」 (〕 2/2018

Pal・tyヽそ111lc: APAIt

lヽ I)t」 S′ I｀ RII〕 SIフ IMH｀ 1〕D
ンIcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Withdrawn

HQ「 ilC
:01/81/050/00089/Aンl19/

RIノ A「 ilc
:03/94/040/00957/Aン118/

Iノ iC。卜(o/1)atc:0310820050

23.03.2018

Dccision: 'l'hc (lotlntittcc considcrccl thc casc as pcr agcnda and notcd that thc casc was approvccl irr
Mcctirrg \o.7/tt 1 datccl 29.11.20 i ti. I Icrrco, thc casc is withdrawn lrom thc Agcnda.

つ
乙

(〕 asc lヽ o.:58/3/81-

ノヽIノ (〕 2/2018

Partvヽ anlc:KI〕 IINDUS′ I｀ ItII〕S

Iン IMI′ I｀ 1〕 I)

ンIcct No/1)atc:8/81

AIノ (〕 2/2018

19.12.2018

I)cficrrc(I

HQ Filc

:01/81/050/00135/Aンl19/

Itlフ A I「 ilc

:05/23/040/00502/Aン118/

Iノ iCoNO/1)atc:0510405980

26.03.2018

I)ecision:'l'hc (lorlrnittcc considcrccl thc casc as pcr agcnda and notcd that casc has bccn rcf'crrcd t
(-'onsultant ('l'lrC-3) Ibr cornrncnts. 'l'hc Committcc dccidcd to wait Ior commcnts.

'l'hc casc stands dclcrrccl.

(〕 asc lヽ o.:70/3/81-

/ヽ 1“ (〕 2/2018

Pal■v:ヽ anlc:N′ FIフ

l〕 Iン 1〕 (〕TItOヽ I(〕 SIヽ DIA
Iフ IMH'I〕 1)

ンlcct No/1)atc:8/81-

AIレ (〕 2/2018

19.12.2018

Dcl'errcd

HQ「 ilC
:()1/81/050/00147/AM19/

Itl′ A I「 ilc

:05/24/040/00632/2ヘ ン118/

Iン iC●｀0/1)atc:0510406052

05.04.2018

I)ccision: 'l'hc (lomnrittcc considercd thc casc as pcr agcnda and notcd that file was rcfcrred to I)lPI'}
cornrlcnts. horvcvcr. no cornrncuts rcccivcd. 'l'hc Comnrittcc in n-rccting No.5/81 dt. 10.10.201[i
cicciclcd to lorward thc casc to CorrsLrltarrt ('l'lrC-3) I'or cxarnination. 'l'hc Corrrnittcc dccidcd to issuc
dcficicrrcl, lcttcr to llrnr as rccomrrcrrclcd by Consultant ('l'trC-3) as r.rnder:-

l. SI. \o. 1,8.9. ll. l5 of Stancjard l)cficicncy l;onnat.

'l'hc casc stands dcl-crrcd.

54

(〕 asc lヽ o.:46/8/81-

AIノC2/2018

Partv＼ a lllc:APARINDUSTRH〕 S
Iン IMI′ I｀ 1〕 I)

ンlcct No/1)atc:8/81

AIノ C2/2018
19.12.2018

I)cibrrcd

HQ「 ilC
:O1/81/050/00428/Aン119/

Itlン A 
「
ilc:34/24/040/00398/Aン l18/ Iノ ic.No/1)atc:3410044028

09.04.2018

Dccision: 'l'hc Cornnrittcc considcrccl thc case as per agcnda and decidcd to forward a copy o
application to I)lPP lirr cxarnination.

'l'hc casc stands dcf-crrccl.

1

| |



^

(〕 asc lヽ o.:47/8/81-

AIノ C2/2018
Pany Namc:APAR
11ヽ(Dt」 STRH〕 SIノ IンIITI〕D

4ヽcctヽ o/1)atc:8/81-

Alノ C2/2018
19.12.2018

1)cibrrcd

HQ IrilC

:01/81/050/00429/Aヽ 419/

ItIノ A Irilc

:34/24/040/00388/AⅣ i18/

Iノ ic.ヽ o/1)atc:3410044026

09.04.2018

Decision: 'l'hc Committcc considcrcd thc casc as pcr agcnda arrd notcd that a copy of application has
bccn scntto DIPP viacmail datcd 11 .12.2018 and DIPP has rccornmcrrdcd dcficicncics on 19.12.201ti
to bc scrrt to thc firrn I'or cxarnination o1'thc case as undcr:-

l. Stagc-wisc wastagc.
2. t)ctailcd drawings of lixporl itcm.
3. Pr"rrposc and justification for Imporl itcrn.

'l'hc casc stands dcl'crrcd.

56

(〕 asc N().:3/8/81-

AIノC2/2018
I)arty Nanlc:IISWARI GIノ O13AIシ

MI〕TAIノ Iヽ DUS′ I｀ ItII〕 S PRIVATI
Iプ IMH｀ I〕 D.

ンIcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

1)cibrl・cd

HQ IrilC  ―

:01/81/050/00385/Aン119/

ItIノA Irilc:07/24/040/00004/Aン 119/ Iノ iC.｀ 0/1)atc:0710113108

12.04.2018

Decision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and obscrvcd that thc harcl copv, ol
applicatioll was scnt to MSMIr orr 17.12.2018. 'l'hc Con-rmittcc dccidccl to scnd dcficicncv lcttcr to
firtr as pcr rcoommcndation ol'thc tcchnical rcprcscntativc of- MSMIr as urrdcr:-

I . Pcrccntagc of lcad in imporl and cxport.
2. llihrrcation ol'Quatrtity of Itink, Rains and Itopcr to bc importccl.

'l'hc 
casc stands dclcrrcd.

57

(〕 asc lヽ 0.:59/2/81-

AI」 (〕 2/2018

Party Nanlc:PRIMI〕 HARヽ 1〕SS
SYS′ I｀ I〕VIS PRIVATI〕 Iフ Iヽ41TI〕 I)

ンIcctヽ o/1)atc:8/81-

AIノ C2/2018
19,12.2018

Approvcd

HQ「 ilC
:01/81/050/00064んへM19/

RI〃ヽIrilc:05/24/040/00019/Aン 119/ Iノ ic.ヽ 0/1)atc:0510406150

18.04.2018

I)ecision:.I.hcCornrnittccconsidcrcdtIrcCaScaSpcragcrrclou,",miIythcIlormSlbtIlc.
abovc AA as pcr rccomn-rcndation of Consultant ('l'lrc-3) & Consultapt'l'lrC-1) as upclcr:

l. QLrantity ol'import itcrls I'rom Sl. Nos. I to I 3,21. 23 to 30 arc allitrvcd on \ct to \ct contcnt
basis.

2. Rcst of thc irnport itcrns as applicd lor.

I{A cortccrncd rnay takc suitablc conscqLlcntial action accorclingly.



I)ccision : 'l'hc (lonrmittcc considcrcd thc casc as pcr agcnda and dccidcd to ratify thc norms lor tlr
ttlabovc An as pcr rvrittcn cornrncnts o[ MSMIi on rcpcat basis with AA No. 0410164295 dat

04.05.201 tt" ratillcd irr Mcctirrg No: (r/tt 1-ALC212018 datcd 01 .1 1 .201 8 as fiollows:-

1 . Pcrccntagc o1'lcad in irnport itcrn rnay bc mcntioncd as 98.21%.(Allowing 1%o wastagc aftcr

Iく ノヽ CO nCcl‐ 1lCd lllav takc suitablc conscqucntial action accordil131y.

〕asc lヽ o.:49/8/81-

ノヽIノ (〕 2/2018

Partyヽ a nlc:I)()NDY()XH)I〕 S

A)く D(〕 IH〕 MICAIノ SIノ IMI′ l｀ I〕D
Ⅳicct No/1)atc:8/81-

AIノ C2/2018
19.12.2018

pprovctl

HQ IrilC

:O1/81/050/00431/Aン 119/

Iノ iC.NO/1)atc:0410164248

25.04.2018

Itlン A Irilc

:04/24/040/00019んへM19/

HQ「 ilC
:O1/81/050/00402/Aン 119/

(〕 asc lヽ o.:20/8/81-

/ヽ Iノ (〕 2/2018

1)al■yヽ anlc:AJAY
A(〕 AItWAIノ &SONS

ンlcctヽ o/1)atc:8/81-

AIノ C2/2018
19.12.2018

Approvccl

Iノ iC.卜(o/1)atc:0510406236

6.04.2018

Iく IノA Filc

:05/23/()40/00040/Aンl19/

l)ccision: 'l'hc (lornrrri[tcc consiclcrcci thc casc as pcr agcnda and dccidcd to ratify thc Irorms lor thc
bovc AA as pcr rcconrrncrrdation ol-(lonsultant ('l'trC-3) by allowing Joh waslagc. (iradc/'l'cchnical

;pccillcations ol- stainlcss stccl inrporlcc'l and that cxporlcd should cotrl'orm.

I{A conccnrcd may takc suitablc conscclucntial action accordingly.

(〕 asc lヽ o.:45/8/81-

/ヽ 1ノ〔〕2/2018

Party)く a nlc: I〕 Iノ I〕 (〕 S′ I｀ I〕 I〕 Iノ

PRO(ll〕 SSIN(〕 INDt」 S′ I｀ Itll〕 S

ンlcct No/1)atc:8/81

AIン C2/2018
19.12.2018

I)cibrrcd

HQ「 ilC
:01/81/050/00427/Aン l19/

Itlン A Irilc:34/24/040/00009/Aン l19/ Iフ ic.ヽ o/1)atc:3410044093

26.04.2018

I)ccision:'l'hc (lornnrittcc considcrcd thc casc as pcr agcnda and dccidcd that a copy ol'applicatiorr
scnt to I)lll Ior cxzrnrinatiou.
'l'hc 

casc stanc'ls dclcrrc'c'l.

(〕 asc lヽ o.:48/8/81-

ノヽIノ (〕 2/2018

Pal・tyヽ a nlc:I〕 Iノ I〕 (〕 S′ I｀ 1〕 I〕 Iノ

PROCI〕 SSIヽ (〕 IN Dt」 S′FRH〕 S

ンlcct No/1)atc:8/81-

IンC2/2018
19.12.2018

I｀ Iン A Irilc:34/24/040/00023/Aン 119/HQ「 ilC
:01/81/050/00430/Aヽ 419/

I,ic.No/1)atc:3410044094

26.04.2018

I)ccision:'l'hc (lorlrrittcc corrsidcrcd thc casc as pcragcnda and dccidcd that a copy of application bc

scnt tcl I)l II lor cxan-rination.
'l'hc casc stands dclcrrccl.

Partv lヽ anlc: I)ISIIA AL」
′
I｀O

(〕OMPOヽ 1うヽTS PVT.IソTD.
lヽcctヽ o/1)atc:8/81

AIジ C2/2018
19.12.2018

1)cfbrrcd

"‖
3鰤篤5∽囲 AⅦ り 障 飢 胤 γ∞ %ッAⅦ ν

Iノ ic.卜(o/1)atc:0310820713

27.04.2018

Et.tk * n',. ()n,.,'lnrittcc .o,lrid.r.,l tl',. .r.r. us pcr agcnda and notcd that the casc was discussccl ir

lVccting \o.7/tt1-nl .C21201 tl clatcd 2().11.2018 whcrcin it was dccidcd to roficrto MSML. n oopy o

lrrlrpliczrtirrrr rras scnt to MSVIr orr 04 .12.2018 lor cxamination. Ilcncc. tlr"#rylgy;yi6 dclcrrecl.

I

ICasc No.:36/5/81-

IAIノ
C2/2018



κ
Ｕ

(〕 asc No.:21/8/81-

ハ、Iン (〕 2/2018

Party Nanlc:NA′ I｀10NAIノ S・ I｀ 1〕 l〕 I

Aヽ DA(〕RO INDUS′ HtII〕 S

Iノ IMI′「 I〕D

ンicct No/1)atc:8/81

AIノ (〕2/2018

19.12.2018

I)e['crrcd

HQ「 ilC
:O1/81/050/00403/AⅣl19/

Itlノ A Ifilc:56/24/040/00003/Aン l19/ Iノ iC.｀ 0/1)atc:5610005391

01.05.2018

Decision : 'l'hc Committcc considercd thc casc as pcr agcnda arrd notccl that rcprcscrrtativc of MoS has

raiscd dcficicrrcics vidc I..i.O. \o.2(6)/2017-'l'D-Vol-l datccl 17.12.201ti zrs urrdcr:-
l. 'l'hc brcakup ol'thickncsscs to bc cxpclrtcd and cprantity thcrcol
2. Calculation of quantity ol'import itcn-rs strictly as pcr SIO\.

'l'hc Committcc dccidcd to scck thc abovc inflorrnatiorr fi'om thc firm and clcl-cr thc casc.
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(〕 asc lヽ o。 :22/8/81-

AI」C2/2018
Pal■y]ヽ anlc:NA′ I｀ I()]ヽ AIノ S′ I｀ I〕 l〕 I

ANI)A(〕 It()INI)l」 S′ I｀ Itll〕 S
Iソ IンlI′ l｀ 1〕 I)

ンIcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

I)cfcrrccl

HQ「 ilC
:01/81/050/00404/Aン119/

IRIノA Ililc:56/24/040/00004/Aヽ 119/ Iノ iC●卜lo/1)atc:5610005390

01.05.2018

Decision : 'l'hc Comrnittcc considcrcd thc casc as pcr agcncla and rrotcci that rcprcscntativc of MoS has

raiscd dcficicncics vidc Lj.O. No. 2(6)/2017:l'l)-Vol-l datcci 17.12.201 8 as urrclcr :-

1. 'l'hc breakup ol'thickncsscs to bc cxporlcd and cprantity thcrco{'.
2. Calculation of quantity of irnporl itcrns strictly as pcr SIO\.

'l'hc Cornmittcc dccidcd to scck thc abovc inlormation fi'on.r thc firrr ancl cic[cr'1hc casc.

κ
０

(〕 asc lヽ o.:23/8/81-

/ヽ IノC2/2018
Pal■y Nainc:NATI()NAIノ S′ H〕 I〕 I
Aヽ I)A(〕 Iヽ()INI)l」 S′ I｀ ItII〕 S

Iノ IMH｀ I〕D

4ヽcct〕 oヾ/1)atc:8/81-

AIノ C2/2018
19.12.2018

1)cibl・ rcd

HQ「 ilC
:01/81/050/00405//ヽ ン119/

Iく Iン A「 ilc:56/24/040/00002/AM19/ Iノ iC.卜(o/1)atc:5610005389

01.05.2018

I)ccision : 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda ancl rrotcd that rcprcscrrtativc of MoS has

raiscd dcficicncics vidc I.j.O. No. 2(6)/2011-'l'D-Vol-l datccl 11 .12.2018 as Lrrrdcr :-

l. 'l'hc brcakup o[thickncsscs to bc cxportcd and cluarrtity thcrcof.
2. Calculation of qr"rantity of import itcms strictly as per SIO\.

'l'hc Cornmittcc dccidcd to scck thc abovc inlormation fi'onr thc flrrn arrcl cicll'r'thc casc.

asc lヽ o.:93/3/81-

AIノC2/2018
I)arty Nalllc:SI〕 IKODI〕NKHヽ 1)IA
l)ItIVATI〕 Iノ Iヽ41Tl〕 D

ンlcctヽ o/Datc:8/81-

AIノ (〕2/2018

19.12.2018

I)cibrl・ cd

HQ IrilC

:01/81/050/00170/Aン119/

Iく IノA Irilc:04/24/040/00015/ノ ンヽl19/ Iン ic.ヽ o/1)atc:0410164293

.05.2018

Dccision:'l'hc Cornrnittcc considcrcd thc casc as pcr agcnda and notcd thnt thc firnr is askcd to lirrnislr
thc lollowing inlorrnation as pcr rccommcndation ol't)ll)l) Ibr cxarnination of thc casc:-

l. Sl. Nos. 1,2,5,6 and I I olthc Starrdard I)cficicncy lronnat.

I'hc Cornrnittcc dccidcd to scck thc abovc inlormation fl'on-r thc firrn arrd cic[br t-lrc catc.



67

(〕 asc N().:11/3/81-

AIノC2/2018
Partyヽ a nlc:APAR
INDt」 STRH〕 SIノ IⅣIITI〕D

ⅣIcct No/1)atc:8/81-

AIッ C2/2018
19.12.2018

Approvetl

HQ「 ilC
:O1/81/050/00088/Aン119/

I｀ Iノ A I「 ilc

:03/94/()4()/01045/Aン 118/

Iノ ic.ヽ(0/1)atc:0310820852

08.05.2018

I)ccision : 'l'hc (lolnrnittcc consiclcrccJ thc casc as pcr agcrrda and dccided to ratify thc norms lor thc
abovc AA as pcr rccolnrncrrdation o[(]onsultant ('l'l:C-3) as undcr:-

1. Itcrns 1,2,5.6 arrd 7 \ct : 10lo wastagc as claimcd
2. Itcrns 3 and zi \ct . 2.5% wastagc as clairncd
3. Itcrn 2 Word ''Wirc l{od/lngot" rnay bc addcd
tl. Itcrn 4 Word "ol-rclcvant polymcr" may bc addcd

I{A conccrnccl rna_v takc suitablc conscqucntial action accordingly.
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(〕 asc N().:51/8/81-

ノヽIノ (〕 2/2018

1)artvヽ a11l c:(〕 Olノ DS´ I｀ONI
I)く I「 ItATI](〕 II Iノ IMH｀ 1〕D

ンlcct No/1)atc:8/81-

AIノ C2/2018
19.12.2018

I)clbrrcd

HQ IrilC

:O1/81/050/00433/Aン l19/

Iく Iン /｀ Irilc:09/24/040/00647/Aン 118/ Iノ iC●No/1)atc:091006623
つ

15.05.2018

L)ccision:'l'hc Comrnittcc considcrccj thc casc as pcr agcnda and dccidcd to scnd a copy of applicatio
o Corrsultant ('l'lrO-1) lor cxarnirration arrd l'urnishing tcchrrical conrrlcnts.
l'hc casc starrcis c'lcl-crrccl.

HQ IrilC

;91:O1/81/050/00432/AM19/

l)ecision:'l'hc (lonrnrittcc considcrcc'l thc casc as pcr agcnda and c'lccidcd to scnd a copy of application
o I)lPP lor cxanrination ol'thc cASc.

I'he casc stands dcfcrrcci.

(〕 asc lヽ o.:50/8/81-

AIノC2/2()18

I)artv Nanlc:MI〕 W
Iう Iン I〕 (〕

′
I｀ ItICAIノ SIノTD.

ンlcctヽ o/1)atc:8/81-

AIン C2/2018
19.12.2018

I)cl'crrcrl

1lt[Iノ A Filc

:34/24/040/00040んへM19/
Iフ ic.No/1)atc:3410044153

17.05。 2018

(〕 asc lヽ o.:75/5/81-

AIノ (〕 2/2018

I)artyヽ a nlc:Iフンl WIND POWI〕 It
I〕 IンADl〕 S II)く DIAI PVT.IンTI)

ンlcct No/1)atc:8/81

AIノC2/2018
19.12.2018

1)cibrrcd

HQ llilC

:01/81/050/00283/Aンl19/

Iく I´ A Irilc i07/24/040/00342/Aンl18/ Iノ ic.No/1)atc:071011337

6

01.06.2018

Dccision: 'l'hc Conrnrittcc considcrccl thc casc as pcr agcrrda and dccidcd to ask tlrc firm to lunrislr th

lollou,ing inlorrnation as pcr advicc ol'Consultant ('l'lrC- I ):-

1. \ct corrtcnt ol'lrl{P in l;xport I)roduct.
2. \ct contcnt of'llalsa Woocl, I'}VC lorm (Wcight wisc) in lixpod Product.
3. \ct wcight ol'l)Lrltrusions. platc and mctal parls.
4. \ct rvcight ol- I;xpor1 i)roduct.
5. Valuc ol- consr.rrnablcs.
6. Sl. \o. 5 and I I of-thc Stanclard l)cficicncy lrormat.

'l'lrc casc starrcls dcfcrrcd. 
-J ' -'------- 

-nr( ,/

|



71

〔〕asc lヽ o.:106/5/81-

AIノ C2/2018
Partyヽ alllc:POIフ YCAB WIItl:S
PVT.Iフ TI).

ンIcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Apprrlvcd

HQ IfilC

:01/81/050/00314/Aヽ /119/

ItIノ A lrilc

:03/95/040/00073/Aヽ 419/

Iノ iC.｀ 0/1)atc:0310821439

05.06.2018

Decision : 'l'hc Comrniltcc considcrcd thc casc as pcr agcncia arrd dccidcd to ratifi thc norrls lor th
abovc AA as pcr rccommcndation of Consultant ('l'lrc-3) as unclcr:-

Iinpolt

RA conccrncd lnay takc suitablc conscqucntial action accorclingly.

０
わ

ａ
一　
Ｗ
呼
一％
．

ａ

一
―・い一‐‐ＮＣｔ鳥岬

一ｓ‐，２，６・螂孫
・

」』卜Ｗ
』一
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(〕 asc lヽ o.:107/5/81-

AI″C2/2018
Party)ヾ anlc:P()Iノ Y(〕A13 WIItl:S

PVT● IノTI).

ンlcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvcd

HQ「 ilC
iO 1/81/050/00315/Aン119/

Iヽ Iノ A Irilc

:03/95/040/00186/Aンl19/

Iノ iC.NO/1)atc:0310821495

06.06.2018

IIInlpOrt

I{A conccrrrcd rnay

Dccision :'l'hc Cornrnittcc considcred thc casc as pcr agcncla arrcl dcciclcci to ratify thc norrns lor
abovc AA as per rccommcndation olConsultant ('l'l)C-3) as unclcr:-

arrd 8 Nct i 10 wastagc

,7,g,70 and t i Nct , syo wastagc

pcr packing policy

takc sLritablc conscqucntial action accordingly,.

・̈

午
ａｓ

ｉ

√

ム
一
２

一

一

ｓ

一

ｓ

ｉ

一

一　
ｎ

一　
ｎ

　

ｌｌ

一

一
ｔＣ

ｔＣ

一

ｔＣ

一

７
／

(〕 asc No.:114/5/81-

AIノ (〕2/2018

Pal^ty lヽ anlc:It.Iノ ●S′ I｀ I〕 I〕 Iフ Sゼ%
l〕 )ヾ I〕 R(〕 YIノTD.

ンicct No/1)atc:8/81

AIノ C2/2018
19.12.2018

1)cibrl・cd

HQ IrilC

:01/81/050/00322/Aン119/

ItIノA Irilc

:03/95/040/01103/Aン118/

Iフ ic.ヽ(0/1)atc:()310821485

06.06.2018

Decision:'l'hc Committce cortsidcrcd thc casc as pcr agcrrcla and dcciclccl to scncl a copy ol-application
to MoS lor cxamination o[thc casc.

I'hc casc stands dclcrrcd.

asc lヽ o.:74/5/81-

ノヽI」 (〕 2/2018

I)arty Nainc:I」 M WIND POWl〕 Iく
131ノADI〕 S IINDIAl PVT.IフTD

ンlcctヽ ()/1)atc:8/81

AIノ (〕2/2018

19.12.2018

I)e I'errerl

HQ「 ilC
:01/81/050/00282/Aン119/

ItI〃ヽIrilc:07/24/040/00333/Aン 118/ Iノ iC.｀ 0/1)atc:0710113408

7.06.2018

Decision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcrrcla anci ciccidccl to ask thc flrrn to lirrpislt tlt
[ollowing information as pcr advicc of consultant ('l'lic-l):-

1 . Nct contcrrt of Irlt[) in lrxpofl Product.
2. \ct conlclrt of Ilalsa Wood, PVC lorm (Wcight wisc) in Irxporr l)roclr.rct.
3. \ct wcight of Pultrusiorrs, platc and rtrctal par1s.
4. \ct wcight oi'l;xpor1 Product.



5. Valuc o1-consun-rablcs.

6. Sl. \o. 5 and 1 i of tlic Standard

I'hc casc stands dcf-crrccl.

[)cficicncy Irorrrat.

(〕 asc lヽ o.:122/5/81-

AI」 (〕 2/2018

1)artv lヽ (alllc:SHIVA t」 TI〕 1｀(SHノ S

11ヽ I)t」 S′ I｀ ItII〕 SI)V′ F.Iノ
′
I｀ I).

ンIcct No/1)atc:8/81

AIノ C2/2018
19.12.2018

Approved

HQ「 ilC
:O1/81/050/00330/Aン119/

Itlン A Ifilc

:05/24/040/00138/AM19/

Iノ iC●｀0/1)atc:0510406780

07.06.2018

I)ecision:'l'hc (lorrn-rittcc considcrccl thc casc as pcr agcnda and dccidcd to ratify thc norms lor thc
abovc AA as pcr rccornrlcndation o[ Consr"rltant ('l'lrC-3) by allorving 7oh waslagc. Gradc/'l'cchnical
spccifications ol'stccl imporlcd and llrat cxpoftcd should confortn.
I{A conccrrrcd rnay takc suitablc consccllrcntial action accordingly.

76

(〕 asc N().:6/5/81-

/ヽ Iノ (〕 2/2018

I)artvヽ a lll c:A― lI「 I〕ヽCI〕

PRODtj(,I｀ SCO.PVT.IノTD.
ンlcct No/1)atc:8/81

Al′ (〕2/2018

19.12.2018

Approvctl

HQ IfilC

:O1/81/050/00214/Aン 119/

Iく IンA lfilc:03/94/040/00206/ANl19/ Iン iC●卜(o/1)atc:0310821589

08.06.2018

I)ccision:'l'hc (lornrnittcc considcrcci thc casc as pcr agcnda ancl dccidcd to ratify thc norms lor tlr
abovc AA as pcr writtcn conrrncnts of'MSMII as undcr:-

Irnport Itcrn \o. I

Itcn-r \o.2
Itcrrr \o.3
Itcm \o.4
Itcrn \o.5

23tt.5 I M'l' allowing 1.25%wastagc

39.2 M'l' allowing 42% wastagc

As applicri lor

Iヽ /ヽ conccl・ 1lcd lllav takc suitablc conscqucntial action accordil181y.

(〕 asc lヽ o.:137/5/81-

/ヽ 1ノ (〕 2/2018

I)artvヽ anlc:′ l｀ A′ I｀A
Iヽ
′
I｀ 1〕 IくヽATI()ヽ AIノ Iン IMH｀ 1〕D

ンlcct No/1)atc:8/81-

AIノ C2/2018
19.12.2018

1)cibrrcd

HQ Filc

:O1/81/050/00345/Aン l19/

ItIノA Irilc

:02/24/040/00035/Aン119/

Iノ iC.卜(o/1)atc:0210208492

08.06.2018

l)ccision: 'l'hc (lonrrnittcc colrsidcrccl thc casc as pcr agcrrda atrd dccidcd to scck fi'om thc firrtr tlt
lirllorvirrg inlormalion as adviscd b), consultant ('l'cc-3) I-or cxamination ol'thc casc:-

l. Sl. \o. 5 and I I of-thc Standard [)cficicttcy lrortrat.

l'hc casc starrcis dclcrrcd.



78

Casc No。 :140/5/81-

AIノC2/2018
1)al■y Nalllc:′ I｀ I〕CIINO′ I｀RAK
l〕NGINI〕 I〕RS

Mcctヽ ()/1)atc:8/8ト
AIノ C2/2018
19。 12.2018

I)c['cn'cd

HQ「 ilC
:01/81/050/00348/Aン119/

ItIノ A Irilc

:31/83/040/00037/Aン119/

Iノ ic.卜(o/1)atc:3110067076

09.06.2018

Decision:'l'hc Committcc considercd thc casc as pcr agcncla arrd notcd tlrat a copy of application lras
bccn rclcrrcd to Consultant ('l'lrC-3) lor cxarnination. 'l'hc (]ornrrittcc clcciclccl u,ait lor conrmcnts.

'l'hc casc stands dclcrrcd.

79

Casc No.:27/5/81-

AIノ (〕2/2018

Pany Nalllc:1311ARA′ I｀ WIRI
It()PI〕 SIノ

′
I｀ I).

ンIcctヽ 0/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvcd

HQ IrilC

:01/81/050/00235/ANl19/

Iく IノA「 ilc
:03/94/040/00213/Aンl19/

Iノ iC.｀ 0/1)atc:()310821639

12.06.2018

Decision:'l'hc Cornn-rittcc considcrcd thc casc as pcr agcnda arrd as pcr rccomnrcndation o1-C'onsultapt
('l'lrc-3) dccidcd to ratify thc norms l'or thc abovc AA allowing thc irnport itcrn \o.l to 5 as
I .05M'l7M'l' content in thc cxport product with matching gracic cxclLrdinu rvcight of- thc Zipc. Zipc is
allowed as 4o/o of Nct stccl contcnt in Irxporl product. Accorclingly.

:l. Imporl ,ltcm no.l 59.389 M'l'
Itcm no.2 59.389 M'l'
,1t.,, ,',o.3 59 389 M;t'

Itcrn no.4 112.67 M'I'
i'

rltcm no.5 108.88 V'l'

; jltcm no.6 38.08 M'l'
I . Irxport product to contain 952.1 12 M'l' of stccl & 3 ti.0U4 M'l' ol' /.inc.
2. (iradc/'l'cchnical spccificatiotts of thc stccl irnportccl ancl that cxportccl shoulcl rnalch.

ItA corrccrncd may takc sr.ritablc conscqr:cntial action accorclirrgly.
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(〕 asc lヽ 0.:98/5/81-

AIノC2/2018
Pal■yヽalllc:PARAM
11ヽ I)t」 S′ I｀ ItII〕S

ンlcctヽ 0/1)atc:8/81

AIフ C2/2018
19.12.2018

Dcfcrrcd

HQ「 ilC
:01/81/050/00306/AⅣl19/

RIノ A「 ilc
:03/95/040/00230/Aン 119/

Iシ ic.ヽ o/1)atc:0310821669

13.06.2018

Dccision: 'l'hc Cornrnittcc considcrcd thc casc as pcr agcncla and dcciciccl to ask thc firm to fgrrris5 t5c
[ollowing inlormation I'or cxarnination of thc casc:

1. Cornplctc dctails of thc cxporl product with wastagrc calculatiorr along with tfuc drawirrs arrd
sltcct layout.

2. I)ctails ol'manulaclurirrg proccss.
3. l)ctails of rclcvant thickncss with gradc ol'thc cxport product.

'l'hc casc stands dcfcrrcd.



(〕 asc lヽ o.:154/5/81-

/ヽ Iノ (〕 2/2018

I)al■yヽ a nlc:I)IANl()ND

Iうヽ(〕 Iヽ I〕 I〕RING
Ⅳlcctヽ o/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

Dcl'errcd

HQ IrilC

:01/81/050/00362/Aンl19/

ItIフ A I「 ilc

:04/24/040/00056/Aン119/

Iン iC●｀0/1)atc:0410164419

14.06.2018

I)ccision:'l'llc (lottrtttittcc coltsidcrcd thc casc as pcr agcnda and notcd that a copy of application was
scnt to (lorrsultarrt ('i'l;C-3). 'l'hc Cornrnittcc, in consultation with 'l'lrC-3, dccidcd to ask thc firrn to
lirrnish lbIIor,r,in_q inlonration lor cxar]lination olthc casc:-

l. SI. \o. 5 and I 1 of'thc Starrdard l)cficicncv lrorrnat.

I'hc casc starrds dcl-crrccl.

つ

(〕 asc lヽ o.:160/5/81-

AIノC2/2018
Partv:ヽ a lll c:1)Olゝ I)Y ()XII)I:S

Aヽ D(〕 HI:MICAIノ SIフ IMH｀ 1〕 1)

Mcct No/1)江c:8/81

AIン (〕2/2018

19.12.2018

Approved

HQ「 ilC
:01/81/050/00368/Aンl19/

ItIク A Irilc

:04/24/040/00052/Aンl19/

I」 ic.ヽ 0/1)atc:0410164414

14.06.2018

I)ccision: 'l'hc (-'onrntittcc considcrcd thc casc as pcr agcnda and dccided to ratify thc norms lor thc
abovc AA as pcr rvritlcn commcnts of- MSMII on repeat basis as ratificd l'or AA No. 0410163731
clatcd 23.i1 .2017 in nrcctinll r.ro.5/tll datcd 10.10.2018 as I'ollows:

l. Inrport cotttaittirrg 56-62oh lcad may bc allowcd lor thc import quantity as applicd subjcct to
clcarancc I ront MOIiI:.

2. Wastzrgc ol-3.25o/o is allowcd taking 59ohas avcragc lcad contcnt in thc import itcm.
3. 'l'ltc wastagc ntay bc adiustcc'l kccping in vicw thc actual lcad contcnt in imporl. tlut irr any

casc. thc wastarlc should not go bcyond 7o/o.

I{A conccrnccl rnay takc suitablc conscqltcntial action accordingly.

〕asc No.:38/5/81-

LIノ (〕 2/2018

PartvヽそInlc:I〕 I「 D INDt」 CTIOヽ
1)Iヽ IVA´ I｀ I〕 Iノ IMH｀ 1〕D

ンlcct No/1)atc:8/81-

AIノ C2/2018
19.12.2018

1)cibrrcd

端 3鰤児5剛 劉 αAM W
I｀ Iンノ` Irilc:07/24/040/00062/Aヽ419/ Iノ iC●｀0/1)atc:0710113442

15.06.2018

Dccision: 'l'hc (-lornrrittcc considcrccl thc oasc as pcr agcnda and rrotcd that a copy ol application has

bcctt sctttto I)lll via cnrail ciatccl 19.i1.2018 lorcxarninatiorr and clccidcd to wait lorcommcnts.
'l'ltc casc starrds dcf-crrcci.

(〕 asc No.:81/5/81-

AIノC2/2018
I)artvヽ a11lc:MI〕

′
I｀ AIン 1)OIて I｀ 4ヽcct)ヾ o/1)atc:8/81-

Iソ (〕2/2018

19.12.2018

HQ IlilC

:O1/81/050/0()289/Aン119/

ItIノ A Irilc

:03/95/040/00240/Aンl19/

Iソ ic.ヽ(o/1)atc:0310821705

15.06.2018

Withdrawn

'l'hc Corlrnittcc corrsidcrccl thc casc as pcr agcnda and notcd that thc abovc AA has bcc
Itcpcat bnsis by I{4. Mr"rn-rbai vidc lctlcr Iiilc \o.03/9510401240/AM 191537 dat

8. IIcrrcc. thc (lonrnrittcc dcciclcd to withdrawn thc casc lorrl agcnda.

1)ccision:

ISStlCd On

15.06.2011

l'hc casc starrds withtlrawn.



（

ヘ

(〕 asc lヽ o。 :149/5/81-

AIノC2/2018
Pany Nalnc:VIKARSH
STAMPITヾ GSI)ヾ DIA PVT.Iノ

′
l｀ I).

ンicctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvctl

HQ「 ilC
:01/81/050/00357/Aン119/

ItIン A Ifilc

:31/83/040/00038/Aンl19/

Iシ ic.ヽ 0/1)atc:3110067082

16.06.2018

Dccision: 'l'hc Comrnittcc considcrcd thc casc as pcr agcnda and notcd that thc abovc AA r,vas rcf-crrcd
to MoS I'or cxamination. 'l'hc Cornmittcc as pcr rccornmcndation of rcprcscntativc of MoS. dccidcd to
ratify thc norms by allowing 1.50% wastagc with conlonrity claLrsc of (iracic/'l'cchnical spccifications
of thc matcrial imporlcd and that cxpoftcd.

ItA corrccrncd may takc suitablc conscclr"rcntial action accorclingly.

86

(〕 ascゝio.:16/5/81-

AI」 (〕2/2018

I)al■yヽ alllc:AI)Iノ MI〕TAIシ S

Iノ IMI′ I｀ 1〕D
ンlcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvctl

HQ「 ilC
:01/81/050/00224/Aン119/

ItIノ A Ifilc

:02/24/040/00048/Aン 119/

Iン iC●｀0/1)atc:0210208514

19.06.2018

I)ccision: 
′
I｀hc Collllllittcc considcrcd thc casc as pcr agё nda and obscrvcd tllat thc hard copy o

application was scnt to MSMI〕 on 17.12.2018.′ I｀hc Conlnlittcc dccidcd to l・atitt thC nOrnls as pc
wl・ ittcll colnmcllts oftllc rcpl‐ csclltatiVc ofンISン 11〕 taking ctlc il・ ()11l SI()ヽ (〕―1153.

1.  I〕 xport product to cOntain inilliintim lcad cOntcnt()1｀ 980/0.

2.  Iillport product is a‖ owcd as l.587ン〔
′
F/ン1′ I｀ lcad contcnt in cxpol‐ t pl・ odtict

IくA conccrncd lllay takc suitablc cOnscqucntial actiOn accOrdi1181y.

(〕 asc lヽ o.:37/5/81-

_/11ノ (〕 2/2018

Party Nalllc:DISHA At」 TO
COMPONI〕 NTS PVT,Iフ TD.

ンlcctヽ o/1)atc:8/81

AIノ (〕2/2018

19.12.2018

I)cfbl・ rcd

HQ IrilC

:01/81/050/00245/Aン119/

ItIノA 
「
ilc:03/94/040/00228/Aン 119/ Iフ ic.ヽ(0/1)atc:()310821769

19.06.2018

notccl that a copy of application
dcciclcd to wait lor comnrcnts.

I)ccision:′ I｀ hc(3onllllittcc considcrcd

bccn scntto I)IPP via clnail datcd 13.1

′
I｀hc casc stands dcfcrrcd.

thc casc as pcr agolrcla alrcl

1.2018 fior cxarnination and
has

(〕 asc lヽ 0.:54/8/81-

/ヽ I」 (〕 2/2018

Pal■y Nanlc:Iノ 4` WIND POWI〕 Iく

131ンADI〕 S11ヽ(DIA I)VT.Iノ TD
Mcctヽ ()/1)atc:8/81-   11)cね rrc(l
AIノ C2/2018
19.12.2018

HQ「 ilC
:O1/81/050/00436/Aヽ 419/

ItIフA Irilc:34/24/040/00089/Aン 119/ Iノ iC.｀(o/1)atc:3410044265

19.06.2018

Dccision:'l'hc Cornmittcc considcrcd tl-rc casc as pcr agcrrcla and dccic'lccl to ask tltc firnr to lirrnislt
[ollowirrg inlorrr-ration as pcr advicc ol'Consr-rltant ('l'lrC- I ):-

I . Nct contcnt of Irl{l) irr I:xport Product.
2. Net cottlcnt of [Jalsa Wood, PVC forrn (Wcight wisc) in lrxport I)r'r>clLrct.
3. Nct wcight of Pultrr,rsions, platc and mctal par1s.
4. Nct wcight ol lrxporl Product.
5. Valuc ol'cor-rsr-rrnablcs.
6. Sl. No. 5 and 1 I of thc Standard I)cficicncy Iionrat.

'l'hc casc stands dclcrrcd.

|



9

(〕 asc lヽ o.:55/8/81-

/ヽ Iノ (〕 2/2018

I)artvヽ anlc:IノM WIND POWI〕R
I〕 IノADI〕 SI)ヾ I)IA I)VT.Iノ TD

ンlcct No/1)atc:8/81-

AIンC2/2018
19.12.2018

1)cibrrcd

HQ llilC

:O1/81/050/00437/Aン119/

Iヽ I〃ヽIrilc:34/24/040/00090/Aヽ419/ Iシ ic.No/1)atc:3410044266

19,06.2018

Decision:'l'hc (lornnrittcc consicicrccl thc casc as pcr agcrrda arrci ciccidcd to ask thc firm to flrtrttis

lbllowin-e inIbrrnation as pcr advicc o1'Oonsultarrt ('l'lrC-1):-

1. \ct contcnt ol'FRP in Irxport Produot.
2. Nct contcnt of llalsa Wood. I)VC I'orm (Wcight wisc) in Irxporl Product.
3. Nct wcight ol-Pultrr"rsions. platc and rnctal par1s.

4. \ct r,vcight ol- Irxporl [)rociLrct.

5. Valuc o['cotrsunrablcs.
6. Sl. \o. 5 and 1 1 o[thc Stanciard [)cficicncy lionnat.

'l'hc casc stands clclcrrccl.

ンlcctヽ o/1)atc:8/81-

AIン (〕 2/2018

19.12.2018

〕asc lヽ o.:77/5/81-

/ヽ 1ノ (〕 2/2018

I)arty \anrc: MnNn KSIn
Iン tj M I｀ ItjM COMPANY

Iノ IMI′ I｀ 1〕 I)

lノ ic.ヽ o/1)atc:0210208517

20.06.2018

I｀ IンA「 ilc

:02/24/040/00033/AM19/
HQ「 ilC
:O1/81/050/00285/Aンl19/

I)ccision: 'l'hc ()ttrtrrnittcc considcrcci thc casc as pcr agcnda and ttotcd thc comments/obscrvation o
I)ll'}l'} rcccivcd viclc lctlcr l>-41011138212018-'l'SW datcd 18.12.2018. As per rccommcndation o

Consultant ('l'l:C-3). thc Cornrnittcc dccided to ratify norms as undcr:-
l. \o wastagc is allowcd as applicd by firrn
2. Onc to orrc rnatchirrg of-thickncss of import itcrn and cxport itcm to bc cstablishcd
3. 'l'hickncss of cxporl itcrr should bc lcss than thickrrcss ol'corrcsponding imporl itcm.

ItA conccnrcd rnay takc suitablc conscclr"rcntial action accordingly.
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(〕 :lsc lヽo.:52/8/81

AIノ (〕 2/2018

Pal‐ty lヽ a11l c:PI〕 AItlフ

I｀ StjIノ A′ l｀10NS PRIVATI
Iノ IMH｀ 1:I)

ンlcct No/1)atc:8/81-

Alン C2/2018
19.12.2018

1)cibrrc(l

HQ「 ilC
:01/81/050/00434/Aンl19/

Iく Iン AI「 ilc:07/24/040/00066/Aン I19/ I´ icoNo/1)atc:0710113457

20.06.2018

I)ccision: 'l'[c Cclnrrittcc considcrccl thc casc as pcr agcrrda. On thc advicc ol'Consultant ('l'lrc-3)
thc (lorlrnittcc dcciclccl 1o askthc llrrl to fi-rrnish lollowirrg inl'orrnation I'orexamination of thc casc:-

l. Sl. \o.4,5 and ll ol-thc Standard Dcficicrrcy lrorrnat.
'l'hc casc startds dcl-crrcd.
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(〕 asc No.:138/5/81-

AI」C2/2018

Pal・tvヽ之111lc:′ I・ I)′ I｀ (〕 ()PPI〕 It

lフ IMI′ I｀ I]D

Ⅳicct No/1)atc:8/81

AIノ (〕 2/2018

19.12.2018

Approvctl

HQ「 ilC
:O1/81/050/00346/Aンl19/

Itlノ A lfilc

:05/24/040/00166/ANl19/

Iフ ic.卜(o/1)atc:0510406923

20.06.2018

Decision: 'l'hc Cornrlittoc corrsicicrccl thc oasc as pcr agcnda. As pcr rccor-ltt-)-tcndatiorr of Oorlsultant

('l'l)C-3). thc (lornnrittcc, dccidcd to ratify thc Ironns by allowing l0% wastagc.

I{A corrcc'rcd rl uu$/
|



∩
ソ

(〕 asc No.:101/5/81-

AIノC2/2018
Palty Namc:PI〕 SHWA
I〕N(〕 INI〕 I〕 RIN(〕 &WIItI
COMPANY

ンicctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Allproved

HQ「 ilC
:01/81/050/00309/Aン119/

ItIノA Ifilc:52/24/040/00026/Aン l19/ Iク ic.ヽ o/1)atc:5210042673

21.06.2018

Dccision: 'l'hc Comrnittcc considcrcd thc casc as pcr agcnda and as pcr rccomnrcnclation of
rcprcscntativc ol' MSMIr vidc writlclt conttnctrts and rcconlncndation of (lonsultarrt ('l'l;C-l). clccidccl
to ratify thc norms as undcr:-

,lrnporl ltcn-r No. 1 1 66353 Kg. with lo% wastagcr
l.
ilmporl Itcrn No.2 As pcr-packing policy

ItA conccmcd may takc suitablc conscqucntial action accorrlingly.
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(〕 asc lヽo.:158/5/81-

AI“C2/2018
Party Nalllc:1)()NDY()XH)I〕 S

A)ヾ D CHI〕MICAIノ SIノ IMI′ I｀ 1〕 I)

ンlcctヽ o/Datc:8/81

AIノ C2/2018
19.12.2018

Approvecl

HQ IrilC

:01/81/050/00366/Aン119/

Iく IノA Ifilc

:04/24/040/00062/Aン119/

Iノ iC.卜10/1)atc:0410164432

22.06.2018

thc imporl quantity as applicd subicct to

lcad contclrt in thc irnport itcm.
actual lcad content in irnporl. Ilut irr arry

Decision: 'l'hc Comrnittcc considcrcd thc casc as pcr agcrrcla arrci cJcciclcd to ratify thc rro11s 1irr thc
abovc AA as pcr writtcn comtncnts of MSML on repeat basis of ratillccl AA \o. 04101637j1 ciatcci
23.11.2011, ratificd in mccting no.5/81 darcd 10.10.2018 as fbllows:

つ
４
　
う
Ｄ

In-rport containing 56-62% lcad may bc allowcd lor
clcarancc I'rorn MOlrlr.
Wastagc ol3.25o/o is allowcd taking 59% as avcragc
'l'hc wastagc may bc adjustcd kccping in vicw thc
casc, thc wastagc should not go bcyondl%.

I{A conccrncd rnay takc suitablc conscqucntial actictn accorclin-91y.

０
フ

(〕 asc lヽ 0.:159/5/81-

AIノ (〕 2/2018

I)alty Nanlc:PoNDY()XH)l〕 S
AND CHl〕 MICAIノ SIン IMI′ l｀ I〕D

ンlcct No/1)atc:8/81

AIノ C2/2018
19.12。 2018

Approved

HQ IfilC

:01/81/050/00367/Aンl19/

Iく I′ A Irilc

:04/24/040/00058んヘンl19/

Iノ iC.｀ 0/1)atc:0410164435

22.06.2018

import itcrn.
irr imporl. IlLrt irr arr

Dccision: 'l'he Committcc considcrcd thc casc as pcr agcnda and clccidccl to ratify t5c po115 f-,r,. tt,.-*
abovc AA as pcr writtcn colltncnts of MSMI, olt rcpcat basis ol-ratil'iccl AA \o.041016373 I ciatccl
23.11.2017, ralif'icd in mccring no.5/81 datcd 10.10.201g as lollows:

1. Inrport containirtg 56-62% lcad rnay bc allowcd lirr thc irnport cprantity as applicd sybicct to
clcarancc lrom MOt)lt.

2. Wastagc of 3.25Yo is allowcd taking 59% as avcrasc lcad contcrrt irr thc
3. 'l'l-rc wastagc may bc adjustcd kccping in vicw thc actual lcacl coplcrrt

casc, thc wastagc shoLrld not go bcyond 7yo.

IIA conccrncd rnay takc sr-ritablc con ucntial action accorcl inslv



(〕 flsc lヽ o.:28/5/81-

/ヽ Iノ (〕 2/2018

Pal・ ty)ヾ a nlc:1311ノ (〕 AItl

lフ IMI′ I｀ 1〕 I)

4ヽcct lヽ o/1)atc:8/81

AIノ (〕2/2018

19.12.2018

Approvctl

HQ「 ilC
:01/81/050/00236/Aンl19/

ItIフ A lfilc

:31/83/040/00024/Aンl19/

Iノ ic.卜(o/1)ate:3110067094

25.06.2018

I)ecision:'l'hc (lornnrittcc considcrcd thc case as pcr agerrda and as pcr rccommendation ol'Consultan
('l'lr(l-3), dccidcd to ratily thc nonrs by allowirrg imports with 1% wastagc orr Nct contcnt cr

Aluntinr-rrn in cxport prodLrct. I{A corrccrncd is requcstcd to ask flor quantity of nct contcnt o

Alunriniurn irr 1hc cxporl procluct and calculatc inputs accordingly.

I{A conccrncd rnay takc suitablc corrscclucntial action accordingly.

(〕 asc lヽ o。 :168/5/81-

/ヽ Iノ (〕 2/2018

Pal‐tyヽ anlc:′ FA(〕

CORPORATI()ヽ
ンlcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

1)cibrrcd

7隔3鰤鬼5m76/AⅦリ
Itlン AI「 ilc

:04/24/040/00066/AⅣl19/

Iン iC.｀ 0/1)atc:0410164441

25.06.2018

1)ccision:′ I｀hc(〕 onlnlittcc considcrcd thc casc as pcr agcnda and dccidcd to scnd a copy o「 application

lo l)IPP R)1・ cxanllllati()n.

(〕 asc N().:131/5/81-

/ヽ Iノ (〕 2/2018
|

I)artv:｀(乏111l c:STI〕 ItIノ H｀ 1〕 POヽヽ/1〕R
TItAヽ SMISS10N Iノ Iヽ41TI〕 D

ンlcct No/1)atc:8/81

AIン C2/2018
19.12.2018

I)efcrrctl

8鵬 鰤 掲5餅∞ 弱 りAM D
I｀ IンA Ifilc:03/95/040/00048/Aン 119/ Iノ iC●No/1)atc:0310821925

26.06。2018

1)ccision:′ Fhc(〕 onlnlittcc considcrcd thc casc as pcr agcnda and llotcd that a copy of application 1lal

bccn scntto I)IPP via cillail datcd 19.ll.201 8 for cxalllination and dccidcd to wait fbr collllllCnts.

9

(〕 asc 「ヽo.:91/5/81-

/ヽ Iノ (〕 2/2018

Partyヽ anlc:PADMAVATI
I〕XPOItT

ⅣIcctヽ o/1)atc:8/81-

AIノC2/2018
19.12.2018

Approved

HQ「 ilC
:O1/81/050/00299/Aンl19/

ItIプA 「 ilc
:05/24/040/00180/ANl19/

Iノ iC●｀0/1)atc:0510406991

28.06.2018

Dccision:'l'hc (lornrlittcc considcrccl thc casc as pcr agcnda and as pcr rccommcndation of Consultarrt
('l'l,C-3). c'lccidcd to ratify thc nonrs by allowingToh wastagc. (lradc/'l'cchnical spccificatiorrs of stccl

inrportcd and that cxportcd sltoulci conlbrrn.
ItA conccnrcd rnay takc suitablc corrscclucrrtial actiorr accordingly.

100

(〕 asc No.:129/5/81-

ノヽ1ノ (〕 2/2018

Party)(a nlc: S′ I｀ I〕 Itlノ I′ I｀ I〕 P()WI〕 It

TRAヽ SMISSIOヽ Iノ Iヽ41TI〕 D
ンlcct No/1)atc:8/81

AIノ C2/2018
19.12.2018

Dcfc・ rl・ c(11

HQ「 ilC
:O1/81/050/00337んヘン119/

ItI′ AI「 ilc

:03/95/040/00122/Aンl19/

Iッ ic.ヽ o/1)atc:0310822033

28.06。2018

IDccおbn:Чhc Comnlittcc

I軍撻員rlll著111C
considcrcd thc casc as pcr agcnda and notcd that thc hard copy of

lionr ItA. MLrmbai. 'l'hc Con-rmittcc dccidcd to rcqr-rcst thc concontcd I{n
opy of-tltc samc. .r)^./

―
ヽ
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(〕 asc No.:130/5/81-

A12(〕 2/2018

Pal■y Namc:STI〕 RIノ ITI〕 POWI〕 R
′
I｀RANSMISSIOlヽ (Iン I｀41TI〕D

ンlcctヽ o/1)atc:8/81-

AIノ (〕 2/2018

19.12.2018

I)cI'crrctl

HQ「 ilC
:01/81/050/00338/Aン119/

Iく IノA Irilc:03/95/040/01108/Aン l18/ lン iC.｀10/1)atc:0310821974

28.06.2018

Decision:'l'hc Con-rrnittcc considcrcd
application to [)lP[) lor cxanrination.
'l'hc casc stands dclcrrcd.

thc casc as pcr a_u,cncla ancJ ciccidccl to scnd a copy ol

102

(〕 asc N().:15/5/81-

AI′ (〕 2/2018

Party Nanlc:APIノ MI〕TAIフ S

Iノ IMI′ I｀ 1〕D
ンicctヽ o/1)atc:8/81

AIフ C2/2018
19.12.2018

Approvcd

HQ「 ilC
:01/81/050/00223//ヽ 4ヽ19/

ItlノAI「 ilc

:02/24/040/00043/AンI19/

Iノ ic.ヽlo/1)atc:0210208535

29.06.2018

Decision: 'l-he Cornrnittcc considcrcd thc casc as pcr al4cltda and obscrvccl thal thc harci copy r.rf

application was scnt to MSMI'l on 17 .12.2018. 'l'hc Cornrnittcc clccicjccl to ratify thc norrns as pcr
writlclt commcnts ol'thc rcprcscntativc of MSMI: taking cuc fi'orr SIO\ C- l 1 53.

l. Itxport product to contain minimurn lcaci contclrt of 98%.
2. Irnporl product is allowcd as 1.587 M'l7M'l'lcad contcrrt in cxporr product

I{A conccrncd may takc suitablc conscqucntial action accordingly.

103

(〕 asc No.:120/5/81-

/ヽ Iノ〔〕2/2018

Party Nalnc:SANIう l〕

′
I

STI〕 I〕 IノS

ンIcctヽ 0/1)atc:8/81

AIノC2/2018
19.12.2018

Approt,cd

HQ IfilC

:01/81/050/00328/Aン119/

I｀ Iノ ン́`L Irilc

:05/24/040/00189/Aン i19/

Iフ ic.ヽ 0/1)atc:0510407021

29.06.2018

a copy of application ir
'l'hc Cornrnitlcc as pc
allowing 7% rvasla-e,c

conlorm.

Decision: 'l'hc Comntittcc considcrcd thc
scnt to MSMI, on 19.11.2018 but no
rccommcndation of Consultant ('l'lrc-3)
Gradc/'l'cchnical spccificatiorrs of thc stccl

casc as pcr agcnda and nolccl that
cornrncnts havc bccrr rcccivcci.
dccidcd to rntify thc lrorms by
irnporlcd and that cxportcd shoLrld

{A conccrncd rnay takc suitablc
9n aCCOrdin」 y.

(〕 asc lヽ 0.:165/5/81-

AIノ (〕 2/2018
Party Nanlci SHう MI〕NS(〕 AMI〕 SA
ItI〕 1ヽ(1〕 WA131ノ I〕 POWI〕 R PRIVATI〕
Iフ IMI′ I｀ 1〕D

4ヽcct卜10/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

I)cl'errc

HQ IrilC

:01/81/050/00373/Aン119/

RIン A Irilc:04/24/040/00070/Aン l19/ Iノ ic.NO/1)atc:0410164454

29,06.2018

Decision:'l'hc Cornmittcc considcrcd thc casc as pcr agcncia and clcciciccl to asl< t6c firrn to lirrrris
inlormation as pcr advicc of Consultant ('l'lrC- l):-

I . Nct contcnt ol'lrRP in Irxporl product.
2. Nct contcnt of Ilalsa Wood, PVC lorm (Wcight wisc) in lrxporl l)roduct.
3. Nct wcight ol'Pultrusions, platc and mctal pafts.
4. Nct wcight of Irxporl Product.
5. Value ol'consurnablcs.
6. Sl. No. 5 a'd I I of thc Starrdard Dcficicncy liorrrat.

I'hc casc stands dclcrrcd.
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(〕 asc lヽ o.:125/3/81-

ノ`Iノ (〕 2/2018

I)artyヽ a nlc:KI〕 I

Iヽ Dt」 STItH〕 SIノ IンIITI〕D
ⅣIcctヽo/Datc:8/81

AIノ (〕2/2018

19.12.2018

I)cfcrrcd

HQ「 ilC
:01/81/050/00202/Aンl19/

Itl,A Ifilc

:05/23/040/00134/AⅣl19/

Iノ ic.卜(0/1)atc:0510407029

02.07.2018

I)ccision:'l'hc Cornrtrittcc
Mcctirrg \o. 7/81 dt. 29.
('l'l)C-3) lor cxarnination.

considcrccl thc casc as pcr agcnda and
1 .201 8 *'hcrcin it was obscrvcd that
Icnoc- thc casc starrds dclcrrcd.

rrotcd that thc oasc was discusscd in

thc casc was rcfcrrcd to Consultant|

l

「]港胤留溜税~
|

Palty lヽ anlc:Iノ 4ヽ WINI)P()WI〕 It

131´ADI〕 S INDIA I)VT.Iノ TD
4ヽcct lヾ o/1)atc:8/81

AIノC2/2018
19.12.2018

I)cfcrrctl

‖3鰤掲50/Of14VAⅦリ
Itlン ノ` Irilc:34/24/040/00117/Aン 119/ Iノ iC●No/1)atc:34100442

97

02.07.2018

ll)ccision:'l'hc 
(lonrrnittcc considcrcci thc casc as pcr agcnda and dccidcd to ask thc firrn to firrnis

lg6linlorrnation as por advicc ol(lonsultant ('l'lrC- l):-

I I . \cl. contcrrt ol- IrRP in Irxport Product.

I 2. \ct contcnt ol'[]alsa Wood. PVC lorm (Wcight wisc) in Irxporl Product.

I 3. \ct rvcight ol'Pultn-rsions, platc and mctal par1s.

| 4. \ct rvcight ol- I;xpor1 Procluct.

I 5. Valucol-consLunablcs.

i 6. Sl. \o. 5 anci I 1 ol'thc Standard l)cficicrrcy lrorrnat.
I

I

l'l lrc casc stancis clc[crrctl.

(〕 asc lヽ o.:74/8/81

/ヽ I」 (〕 2/2018

I)artvヽ a lll c:Iン M WIND POヽ/1〕 R
131ノ ADI〕 SI〕 (ヽDIA PVT.Iノ TD

ンlcct No/1)atc:8/81

AIンC2/2018
19.12.2018

I)cfcrrcd

HQ「 ilC
:01/81/050/00456/Aン119/

ItI´ AI「 ilc:34/24/040/00098/Aン l19/ Iフ ic.No/1)atc:3410044296

02.07.2018

107

I)ccision:'l'hc (lornnrittcc considcrcd thc casc as pcr agcrrda and dccidcd to ask thc finn to furnis
in lonration as pcr acivicc oI Consultant ('l'l;C- I ):-

I . \ct contcnt ol- IrRI'} in I:xport I)roditct.
2. \ct contcnt ol- l]alsa Wood. I)VC lorm (Wcight wise) in lrxporl Product.
3. \ct wcight ol'l)ultrr-rsions. platc and rnctal par1s.

4. \ct wcight o[ l:xporL i)rociuct.
5. Valuc ol- corrsurnablcs.
6. Sl. \o. 5 anci I I of thc Stanclard I)cficicncy Irormat.
casc stands dc l-crrccJ.

108

(〕 asc No.:10/5/81

AIノ (〕 2/2018

Partvヽそlnlc:AN Kl」 R
I〕 XPOR′ l｀ 1ヽ DIA

ンlcct No/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvctl

HQ「 ilC
:01/81/050/00218//ヽ ン119/

ItI´ A Irilc

:05/23/040/00156/Aン119/

Iノ iC●卜(o/1)atc:0510407047

03.07.2018

I)ccision: 'l'hc (lonrrlittcc corrsidcrcd thc casc as pcr agcrrda and as pcr rccorttlrlcrtdation o

(lonsultant ('l'l:C-3) dccidcd to rntify thc non'ns by allowing l% wastagc. (lradc/'l'cchnica

;Ii.J[::xil:.l]jI.;[:,ijill;1J::,]',fi;JH[1;::,j:#:a;iiM
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(〕 asc lヽ o.:123/3/81-

AIノ (〕 2/2018

I)artyヽanlc:KI〕 I

Iヽ Dl」 S′ I｀ RII〕 SIノ IMI′ I｀ 1〕 D
Mcctヽ o/1)atc:8/8ト
AIン C2/2018
19.12.2018

I)cl'crrctl

HQ IfilC

:01/81/050/00200んへⅣ119/

ItIノ A Irilc

:05/23/040/00067/Aン119/

Iン ic.ヽ 0/1)atc:()510407042

03.07.2018

1)ccision: 
′
I｀ he(3ollllllittcc considcrcd thc casc as pcr agcllda and

ンlcctillg lヽ 0.: 7/81 dt.29.ll.2018 、vhcrcill it、vas obscl・ vcd that

(′
I'I〕C-3)「or cXaminatiOn.Hcncc,thc casc stands dcFcrrcd.

,-1.,J tl*t tlr. *sc was discLrssccl irr

thc casc was rcf-crrcd to (-'onsLrltanl

110

(〕 asc lヽ 0。 :124/3/81-

AIノC2/2018
I)any Nanlc:KI〕 I

INDl」 STRHlS Iノ IンlITI〕D
Mcctヽ o/1)atc:8/81
AIンC2/2018
19.12.2018

I)cfcrrcd

HQ「 ilC
:01/81/050/00201/AンI19/

Iく Iノ A Irilc

:05/23/040/00096/Aン l19/

Iク ic.ヽ(o/1)atc:()510407040

03.07.2018

Dccision:'l'lrc Con-rrr-rittcc
Mccting \o. : I181 clt. 29.1
('l'lrC-3) [or cxarninatiorr. I

considcrcd the oasc as pcr agon(la and
I .2018 whcrcin it was obscrvccl that
Icncc, thc casc stands dclcrrcd.

rrotccl lhat thc casc was discLrssccl ir

thc casc was rcl-crrcd to (lonsultan

(〕 asc lヽ0.:77/8/81-

AIノC2/2018
Party Namc:APAR
INDt」 STRH〕 SIノ IンIITI〕D

ンIcctヽ 0/1)atc:8/81

AIノ C2/2018
19.12.2018

1)cibrrcd

HQ「 ilC
:01/81/050/00459/Aン119/

Itlノ A Irilc

:34/24/040/00339んヘン118/

Iノ iC.｀(0/1)atc:3410044300

04.07.2018

Decision:'l'he Comrnittcc considercd thc casc as pcr agcnda and ,-rc.l tl",t r."py ot-appli;il*r, Ir.,
bccn scntto DIPP via email dated 17.12.2018. I)IPP has rccorrrrcndcd dcficicnci., on 1g.12.2018 to
bc scnt to thc firm lor cxamination of thc casc as unclcr:-

1. Stagc-wisc wastagc.
2. I)ctailcd drawings ol lrxport itcn-r.
3. Purposc and jLrstification lor Impor.t itcm.
4. Aluminium Ingot is proposcd to bc irnportcd at Sl.\o.l & Sl.\o.3..lLrstiflcation lbr ir,porr ol'

sarnc itcrn at two placcs may bc providcd.

I'hc casc stands dcfcrrcd.

asc No.:16/8/81-

IノC2/2018
I)arty Nanlc:JAY 13HAヽ /ANI

MI〕 TAIノ INDUS′ I｀ ItII〕 S

ンIcctヽ 0/1)atc:8/81-

AIソ (〕2/2018

19.12.2018

Approvcd

HQ IrilC

:01/81/050/00398/AM19/
ItIノA Irilc:03/94/040/00283//ヽ ン119/ Iノ iC.卜(0/1)atc:0310822123

4.07.2018

pcr rcc0ntmcrrdatiorr o
Dccision: 'l'hc committcc considcrcd thc casc as pcr og.,1.lo o*1 ,o
Consr-rltant ('l'lrc-3) dccidcd to ratify thc norms by allowing i% wastagc.

I{A conccrncd n-ray takc sr-ritablc conscclLlcntial action accordirruly.



(〕 asc lヽ o.:108/5/81-

/ヽ I″ (〕 2/2018

Partyヽ alllc:POIノYCAB
WIItI〕 S PV″ I｀ .IノTD.

Mcctヽ o/1)試c:8/81
IンC2/2018
19.!2.2018

Approved

HQ「 ilC
:01/81/050/00316/Aヽ /119/

Iシ ic.卜(o/1)atc:0310822098

4.07.2018

Itlフノヽ lrilc

:03/95/040/00268/ANl19/

l)ccision:'['hc (]on-rrlittcc cclnsiclcrccl thc casc as pcr agcnda arrd notcd that thc casc was scnt to I)lPI'}
via crnail datccl l9.1l.20ltl lor cornn-rcr-rts.'l'hc Comrnitlce dccidcd to ratify thc nonns as pcr writtcn
irntrttcnts ol-l)lPI) vidc tj.O. \o. I)-47011138512018-'l'SW datcd 19.12.2018 (copy crrcloscd).

I{A conccrncd rnay takc sr-ritablc oorrscqucntial action aocclrdingly.

Decision: 'l'hc (lornrr-rittcc oonsidcrcd thc casc as por agcnda and notcd that a copy of application has
ll'115..,',scrrttol)lPPviacrlail clatccl 11 .12.201 8.t)lPPhasrccornmcndcddcficicrrcicson 19.12.20i8to

bc scrrt to thc Ilrnr lilr cxamination oIthc casc as undcr:-
1. Stagc-wisc rvastagc.
2. l)ctailcd drar,virrgs of Irxport itcm.
3. Purposc and.iLrstificatiorr {br Irr-rport itcm.

I'hc casc starrcls clcl-crrcc1.

(〕 ascヽio.:61/8/81-

ノヽI」 (〕 2/2018

Party lヽ anlc:APAIt
Iヽ Dt」 S′ I｀ Iヽ H〕 SIノ IンIITI〕D

4ヽcct lヽ o/1)atc:8/81

AIノ (〕 2/2018

19.12.2018

Deferred

HQ「 ilC
:01/81/050/00443/Aン119/

Iノ ic,No/1)atc:3410044303

5.07.2018

RI,A Irilc

:34/24/040/00116/AⅣ119/

HQ「 ilC
:O1/81/050/00406/Aヽ119/

Dccision: 'l'hc (lontrnittcc considcrccl thc casc as pcr agcnda and notcd that a copy of application was
1l-ilscrrttot)ll)Pviacnrail clatccl 17.12.20iti. Ilowcvcr,Oonsr.rltant('l'l,C-3)prcscntinthcn"rccting

rccor'nr-ncrrdcd thc [oI Iowing:
i. 504 waslago ol.r nct contcnt of Aluminium in cxport produot cxcluding thc wcight ol'lac1ucr.

'l'hc Conrn-rittcc clccidcd to ratify nornrs as abovc.

I(A conccrncd rray takc suitablc consoqucrrtial action accordingly.

(〕 asc lヽ o.:24/8/81-

AIノ (〕 2/2018

Partvヽ a nlc:BAIノ Iノ AI〕 ROCAN
I)ヾ I)IA PItIVATI〕 Iノ IMI・ I｀ 1〕D

Nlcct No/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

Iフ ic.No/1)atc:0810142969

05.07.2018

RIン A Irilc

:08/24/040/00080んへⅣl1 9/

l16

(〕 asc lヽ o.:49/5/81

/ヽ Iノ (〕 2/2018

I)artvヽ anlc:(〕 RAVH｀ AIヽ DIA
lフ

′

H)

ンlcct No/1)atc:8/81-

AIノ C2/2018
19.12.2018

I)cfcrrcd

HQ「 ilC
:01/81/050/00257/Aン119/

ItIフ A Irilc

:13/24/040/00084//ヽ ンl19/

Iノ ic.No/1)ate:1310049003

05.07.2018

Decision: 'l'hc (lonrn"iittcc considcrcd thc casc as pcr agcnda and ciccidcd to send a hard copy ol-

application to MSMIr lbr cxarlrination.

'l'hc casc starrds dcfcrrccl.

ヘ

|
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(〕 asc N().:3/5/81-

AIノ (〕 2/2018

Pany、 alllc:MARI(〕 OIノ D
IMPI〕 X.

ンlcctヽ 0/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvcd

HQ IfilC

:01/81/050/00211/Aンl19/

IttIノ A Irilc

:03/95/040/00200んヘン119/

Iノ iC.NO/1)atc:0310822141

05.07.2018

Dccision: 'l'hc Cornrnittcc considcrcd thc oasc as pcr ng.n.to o,r,t ,.,r 1r.r. rcconlnrcpclatiorr;
(lonsultant (1'l1C-3) dccidcd to ratify thc nonns hry, allowing 7% rvastagc. (iradc/'l'cchpical
spccifications of stccl in-rportcd and that cxpoflcd should conlbnn.

I{A conccrncd may takc suitablc conscqucntial action accorrjingly.

‖ 8

(〕 asc lヽ o.:124/5/81-

AI″ (〕 2/2018

Pal・ty Nalllc:SI HtI

PARSHAVNATH IMPI〕 X
(INDIA)

Mcctヽ ()/1)atc:8/8ト
AIノ C2/2018
19.12.2018

Apprrlvcrl

HQ IrilC

:O1/81/050/00332/AンI19/

ItIノ A Irilc

:05/24/040/00202/AⅣl19/

Iプ ic.ヽ10/1)atc:0510407088

05.07.2018

Dccision: 'l'he Cornmittcc considcrcd thc casc as pcr ng.nAu r,,',,i ,., 1r.r. ,.cconlmcpdatiop 9l
Consultant ('l'lrc-3) dccidcd to ratify thc nonrs by allowing 7% rvastagc. (lraclc/'l'ccSpical
spccil'ications ol'stccl importcd and that cxporlcd shoulcl conlonr.

ItA conccrncd nray takc suitablc conscqLlcntial aclion accorciingly.

119

(〕 asc Iヽ0.:78/8/81-

AIノ C2/2018
Party Nanlc:SH〕 MI〕NS(〕 AMI〕 SA
Iく I〕NI〕WABIノ I〕 POWI〕 R PRIVATI
Iン IMI′ I｀ 1〕D

ンIcctヽ 0/Datc:8/81

AIノ (〕2/2018

19.12.2018

1)cibrl・cd

HQ「 ilC
:O1/81/050/00460/Aヽ 419/

ItIノA Ifilc:04/24/040/00068/Aン 119/ Iノ iC.｀ 0/1)atc:0410164468

05.07.2018

Decision: 'l'hc cornrnittcc considcrcd thc oasc as pcr agurcla
in lormation as pcr advicc o1'CorrsLrltant ('l'lrC- I ):-

I . Nct contcnt of Irltl) in I:xport prodr_rct.

2. Nct contcnt ol'l]alsa wood, pvc fo,rr (wcight wisc)
3. Nct wcight ol'PultrLrsions, platc and rrctal pafls.
4. Nct wcight of Irxport ProdLrct.
5. Valuc of corrsr.rrnablcs.
6. SI. No. 5 and I I o1'thc Sta,dard I)cficicrcv l:or-,ar.

I'hc casc stands dclcrrcd.

and dccidcd to ask thc firrn to lirrnish

in I:xport I)roduct.

(〕 asc lヽ 0.:76/8/81-

/ヽ IノC2/2018
Pal■y Nanlc:wI〕 Iノ SI)t」｀

C()RPIソ TD.
ンlcctヽ 0/1)atc:8/81

AI″ C2/2018
19.12.2018

Def'erred

HQ IrilC

:01/81/050/00458/AⅣ119/

RIノ A Ifilc

:34/24/040/00123/Aン l19/

Iノ iC.NO/1)atc:3410044307

05.07.2018
Dccision: 'l'he Cornnlittcc considcrcd thc casc as pcr a-u,cnclr. f.lt tk,t ,, pr,rpr. stgciv ,r.*1.' t, t*
conduclcd for I'ixation of trorrns forthc cxport itcrrr & Otficrcxpclrl itcrls oltsirrilar patr.rrc.'l'6crclirrc
it was dccidcd to constitutc a study group to visit thc fir'rr to str-rcly thc mapulactgrirrg proccss. 'l'hc
study group would havc thc fiollowing mcmbcrs a) Consultarrt ('l'l,C-l) b) Consultapt ('l'l;C-3) c)

ant I)GIII｀ ,NC-2.1｀ hc c()ininittcと als()Jccttcd tI:i覇ざよidy j‐ tup
Rcprcsentat市cO「 I)IPP d)Assist

may also、 /isit a晰 Oining sinlilar units tO takc a broadcr vicw O「 thc nlanulhcturing proccsscs&
wastagcs. 'l'hc stLrdy groLlp to visit thc uttits as carly as possiblc & to givc thc cr>rlrrcpts bclur
3 L0l .2019.
'l'hc casc stands dclcrrcd.



つ
乙

(〕 asc No.:18/8/81-

ノヽI」 (〕 2/2018

I)artvヽainc:ANAND ARC
Iソ

′

H).

ンlcctヽ o/1)atc:8/81

AIノ (,2/2018

19.12.2018

1)cfcrrcd

HQ「 ilC
:O1/81/050/00400/Aンl19/

Itlノ A Irilc

:03/94/040/00292/AⅣI19/

Iン iC●卜(o/1)atc:0310822171

06.07.2018

Dccision:'l'hc (lonrmittcc
application has bccn scrrt to

'l'hc casc stands dclbrrcd.

considcrcd thc casc as pcr agcnda

I)H)I)oll 1 7.12.2018「 ol・ cxalnillation

and notcd that thc hard copy 0

and dccidcd to wait 1'or conrnrcnts.

122

(〕 asc lヽ o.:72/8/81-

ノヽI」 (〕 2/2018

Pal‐tyヽ a nlc:JIノ (〕

I〕 Iノ I〕CTItOン 11〕
′
I｀ 1)VT.Iノ TD。

,

ンlcct No/1)atc:8/81

AIン (〕 2/2018

19.12.2018

1)cfcrrcd

HQ「 ilC
:O1/81/050/00454/Aンl19/

ItlノA「 ilc

:13/24/040/00082/Aン119/

Iノ ic.ヽ o/1)atc:1310049006

06.07.2018

I)ccision: 'l'hc Corlrnittcc considcrcd thc casc as pcr agcnda and noted that thc hard copy o

applicatiorr has bccn scrrt to ConsLrlLant ('l'liC-3) on 18.12.2018 for cxarnination and dccidcd to wai
lor cornrncnts.

'l'hc casc stands dclcrrccl.

つ

」

(〕 asc lヽ o.:73/8/81-

ノヽIノ (〕 2/2018

Pal・ ty)ヾ a nlc:」 Iノ (〕

I〕 lフ It(〕

´
l｀ROMI〕

′
I｀ PV′ I｀ .Iノ

´
H).,

Mcct No/1)atc:8/81

AI,(〕 2/2018

19.12.2018

Del'crrcd

HQ「 ilC
:O1/81/050/00455/Aヽ119/

ItlフA「 ilc

:13/24/040/00083/ANl19/

Iン iC●｀0/1)atc:1310049005

06.07.2018

I)ecision: 'l'hc Comrnittcc considcrcd thc casc as pcr agcnda and notcd that thc hard copy o

application has bccrr scnt to Consultant ('l'lrC-3) on 18.12.2018 lor cxamination and dccidcd to wai
lor cornnrcnts.

'l'hc casc stands dclbrrcd.

12/1

(〕 asc N().:148/5/81-

AIノC2/2018
l)〔lrtv＼ anlc:VI〕 DANTA
lノ IンlI・ I｀ 1〕 I)

ンIcctヽ o/1)atc:8/81

AIン C2/2018
19.12.2018

I)cibrrcd

HQ「 ilC
:O1/81/050/00356/Aンl19/

RIレ A「 ilc

:05/24/040/00200/AⅣl19/

Iノ ic.卜(o/1)atc:0510407115

09.07.2018

I)ecision: 'l'hc (lorrrnittcc considcrcd thc casc as pcr agcnda arrd as pcr thc advicc of Consultarr

( l'lrC-3) dcciciccl to ask thc firnt to f r"rrnish thc l'ollowirrg inhlrrnation lor cxamination of tltc casc:

l . Oonrposition of I:xport itcnr.
2. Calculation ol-nratcrial rcclr-rircd alorrgwith wastagc u,ith.justification.

'l'hc 
casc stanc'ls ciclcrrccl.
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Casc No.:166/5/81…

AIノC2/2018
Party Nalllc:SH〕 MI〕NS(〕 AMI〕 SA
RI〕 NI〕WABIノ I〕 POWI〕R PRIVATI
Iプ IMI′ I｀ I〕D

4ヽcctヽ(o/1)atc:8/81

AIノ (〕 2/2018

19.12.2018

1)cibrrcd

HQ「 ilC
:01/81/050/00374/Aン119

RIフ A「 ilc:04/24/040/00081/Aン 119/ Iノ iC.｀(0/1)atc:0410164477

11.07.2018

Dccision:'l'hc Cornmittcc considcrcd thc casc as pcr agcncla and clcciclccl to ask thc firr1 to lirrpisS
inlormation as pcr advioc ol'Corrsultanl ('l'llC- 1):-

I . Nct contcnt ol I;RI) in Irxporl Product.
2. Nct contcnt ol llalsa Wood, PVC lorrn (Wcight u,isc) in Irxport I)rocluct.
3. Nct wcight o[ Pr"rltrusions, platc and mctal par1s.
4. Nct wcight of Irxporl Product.
5. Valuc ol'consurnablcs.
6. Sl. No. 5 and 1 1 of thc Standard l)cficicncy Iionnal.

I'hc casc stands dcfcrrcd.

126

(〕 asc lヽ 0.:144/5/81‥

AIノC2/2018
Party Nainc:′ I｀uBACIう X PItAKASH
11｀(DIA PRIVATI〕 Iノ IMI′ I｀ 1〕D

ンIcct NO/Datc:8/81

AIノ (〕2/2018

19.12.2018

I)cibrrc(1

HQ「 ilC
:01/81/050/00352/Aンl19/

ItlンA Irilc:03/95/040/00291/AM19/ Iノ ic.卜(0/1)atc:()310822231

11.07.2018

Dccision: 'l'he Committcc considcrcd thc casc as pcr agcncla arrci clccidccJ to scnd a .,rpy, ,rf
application to DIPP I'or cxan'rination.

'l'hc casc stands dclcrrcd.

127

Casc No.:156/5/81-

/ヽ Iノ (〕 2/2018

I)arty Nainc:MI〕 IノOYヽ41〕
′
I｀AIン S

PItIVATI〕 Iノ IMI′ I｀ I]D

ンIcctヽ 0/1)atc:8/81

AIソ C2/2018
19.12.2018

1)cibrRocd

IQ Filc

01/81/050/00364/Aヽ419/

tIノ A Ifilc:04/24/040/00030/Aン 119/ |ン iC.｀ 0/1)atc:0410164488

13.07.2018
Dccision:'l'hc Cornmittcc considercd
application to MSMIr lor cxamination.
'l'hc casc stands dcl'crrcd.

thc casc as pcr agcnda arrcl clccidcd to scnd a copy o

(〕 asc lヽ 0.:62/8/81-

AIノ (〕 2/2018
Party Nanlc:MI〕 IフOY MI〕

′
1｀AIン S

PItIVATI〕 Iッ IMI′ I｀ 1〕D
ンlcctヽ 0/1)atc:8/81-

AIン (〕2/2018

19.12.2018

I)cl'crred

HQ「 ilc
:01/81/050/00444/Aン119/

Iヽ IノA Ifilc:04/24/040/00029/Aン l19/ Iノ iC.｀(o/1)atc:0410164487

13.07.2018

Decision:'l'hc Committcc considcrcd
application to MSMIr I'or cxamination.

'l'hc casc stands dcl'crrcd.

thc casc as pcr agcnda anci cJccidcd to scncl a oopy

(〕 asc NO.:132/5/81-

IノC2/2018
Pal・ty Nanlc:S′ I｀ 1〕 IRIノ I′ FI〕 P()WI〕 Iく

TRANSMISs10N Iノ IMI′ I｀ 1〕D
ンlcct NO/Datc:8/8ト

AIノ (〕2/2018

19.12.2018

Del'crrctl

HQ「 ilC     
′

:01/81/050/00340/AンI19/

Decision:'l'hc Con-rn-rittcc corrsidcrcd thc casc as
pplication to [)lPP lor cxan-linatiorr.

'l'hc casc stands dcfcrrcd.

Iノ iC.｀ 0/1)atc:0310822285

13.07.2018

pcr agcnda ancl ciccidccl to sclrd zr copy

RIシ A「 ilc:03/95/040/00868/Aン l18/

^
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(〕 asc lヽ o.:25/8/81-

/ヽ Iノ (〕 2/2018

I)artyヽ a nlc:INDIAN CIIAIN

PVTI´
′
I｀D

ンlcctヽ o/Datc:8/81

AI,(〕 2/2018

19.12.2018

Dcl'crred

HQ「 ilC
:01/81/050/00407/Aン119/

I｀ Iン A I「 ilc

:02/24/040/00060/Aン119/

Iノ iC.｀ 0/1)atc:0210208581

17.07.2018

Decision: 'l'hc (lornnrittcc considcrcd thc casc as pcr agcnda and notcd lhat MSMIr as pcr writlcn
conrrncnts rccollltrcndcd ratilSring thc nonrs on nct to nct basis. Ilowcver, thc Committcc notcd that

thc dcscription of irnporl and cxport arc sarnc. 'l'hc Cornrnittcc, thcrcl'orc, dccidcd to ask thc firm t<t

cxplain as to how it u,ill diflcrcntiatc bctwccn import & cxpo(.

'l'hc czrsc starrds dclcrrcd.

(〕 asc lヽ o.:27/8/81-

ノヽ1ノ (〕 2/2018

1)artvヽ a nlc:INDIAN CIIAIN

PVTI′
′
I｀ D

ンlcctヽ o/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

Dcferrcd

IQ「 ilC

01/81/050/00409/Aン I19/

ItlノA 「 ilc
:02/24/040/00061/Aヽ 419/

Iノ iC.｀ 0/1)atc:0210208582

17.07.2018

Decision: 'l'hc (brrnrittc:c considcrcd thc casc as pcr agcnda atrci notcd that MSMIr as pcr writlclt
corr-rnrcnts rccollllcndccl ratilying thc norrrrs on net to nct basis. IIowcvcr, thc Committcc notcd that

thc dcscriptiorr ol- irnport and cxporl arc sarrc. 'l'hc Cornmittcc, thcrcl'ore, dccided to ask thc llrnl to
cxplain as to how i1 rvill dil-ficrcntiatc bctwccn import & cxport.

hc casc stands dcltrrcd.
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(〕 asc N().:80/8/81-

/ヽ I」 (〕 2/2018

1)artvヽ anlc:SHIVAIン IK

131MI:′ l｀ AIン CO｀ TIく ()Iノ SI′TD
ンlcct No/1)atc:8/81

AIフ (〕 2/2018

19.12.2018

I)cf crrctl

HQ「 ilC
:01/81/050/00462/Aン119/

ItlノA 「 ilc
:05/24/040/00221/Aン119/

Iノ ic.卜(o/1)atc:0510407224

18.07.2018

I)ccision:'l'hc C'ornrtrittcc considcrcci thc casc as pcr agcrrda and rrotcd that a copy of applicatiott was

scnt to I)lPP orr 1tt.12.2018 lor cxalrination. t)lPP rcturncd thc application stating that thcy arc lrot

conccnrccl rvith itcnr lhlling urrdcr Il'C (llS) Codc 1226.llowcvcr', thc Cotrrtnittcc dccidcd to scrrd thc

application to (lottsultarrt ('l'l:C-3).

I'hc casc stands dcfcrrcd

(〕 asc lヽ o.:28/8/81-

′`Iノ (〕 2/2018

I)artyヽ alllc:(〕 OIノ I)I〕N
PI〕AKOCK OVI〕 RSI〕ASIノ

′
I｀ I)

ンIcct No/1)atc:8/81

AIノ C2/2018
19.12.2018

Dcfcrrctl

HQ「 ilC
:01/81/050/00410/Aンl19/

I｀ Iン A Filc

:05/23/040/00173/Aン119/

Iン iC●｀0/1)atc:0510407257

20.07.2018

I)ccision:'l'hc (lonrrnittcc consicicrccl thc casc as pcr agcnda arrd notcd that a copy of application has

bccrr scrrt to MSMI; on ltl.l2.201tl titr cxamination and dcoidcd to wait lor comlrlcnts.

'l'hc 
casc starrds clclcrrccl.

|
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(〕 asc lヽ 0.:67/8/81-

AIノC2/2018
Party Nanlc:MI〕 IノOY》vlI〕

′
FAIノ S

PRIVATI〕 Iノ IMI′ I｀ 1〕D
ンIcctヽ o/1)atc:8/81-

AIプ (〕2/2018

19.12.2018

I)cfcrred

HQ「 ilC
:01/81/050/00449/AⅣ119/

ItIフA Irilc:04/24/040/00060/Aン 119/ Iノ ic.ヽ 0/1)atc:0410164520

23.07.2018

Decision:'l'he Cornmittcc considercd the casc as pcr agcnda ancl ,"rt.d tl*t r..tpy nf olrpti*ti1,,, I*,
bccn scnt to MSMI, I'or cxamination and dccidcd to wait lor cornrncr-rls.

'l.hc casc stands dclcrrcd.

〕asc lヽ 0.:63/8/81-

IノC2/2018
I)arty \arnc: I)YNAMIC
〕ABIノ I〕 SIノTD.

4ヽcct〕 0ヾ/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

I)cibrrcd

HQ「 ilC
:01/81/050/00445/ANl19/

Iヽ IノA Irilc

:13/24/040/00086/Aンl19/

Iノ iC.｀10/1)atc:1310049021

24.07.2018

1)ccision:′ I｀ 1lc(〕 Onlnlittcc cOnsidcrcd thc casc as

bccll scnt to I)IPP oll 18.12.2018「 or cxalllination

I'hc casc stands dclcrrcd.

pcr agcnda and rrotcd that a copy of application has
and wait Ior comrtrcnts.

〕asc lヽ 0.:79/8/81-

AIノC2/2018
Party Nalllc:I)ONDY()XH)I:S

A)ヾ I)CHI〕 MICAIノ SIノ IMI´ I｀ I:1)

ンicct NO/1)atc:8/81-

AIプ C2/2018
19.12.2018

Approvcrl

HQ「 ilC
:O1/81/050/00461/ANl19/

RIノ A「 ilc
:04/24/040/00085/Aヽ 419/

Iノ ic.ヽ 0/1)atc:0410164523

24.07.2018

and dccidcil to ratily tltc nornrs lor.thc
basis with AA NO.0410164295 datc
l.ll.2018 as ibll()ws:_

as 98.27%。 (A1lowing 10/。 wasta3c alc

Decision: 'l'hc committcc corrsidcrcd thc casc as pcr agcncla
abovc AA as pcr writtcn comrncnts of MSMI, on rcpcat

4.05.201 8, ratificd in Mccting No: 6/8 r-Ar.czlz0lg clarccl 0
1. Pcrccntagc of lcad in imporl itcrn rrray bc mcrrtioncd

adj usting pLrrity contcnt)

I{A conccrncd rnay takc suitablc conscqucntial action aocorclingly.

〕asc〕NO.:1/8/81-

I」C2/2018
Party Nalllc:I〕 SWARI GIノ O13AIノ
MI〕TAIノ INDUS′ FRH〕S PRIVATI〕
Iノ IMH｀ I〕 D.

ンIcctヽ 0/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

Dcftbr

HQ「 ilC
:01/81/050/00383/AⅣl19/

ItIンA Irilc:07/24/040/0010o//ヽ ンl19/

5.07.2018

Iノ ic.卜10/1)atc:()710113629

おκd ttc 81)ccisiOn: 
″
I｀hc C0111illittcc cOnsi(

application was scnt tOン lSヽ /11〕 On 17.12.2018.′ I｀hc(3onlnlittcc dccidcd tO scnd dcncicncy ICttcl‐ tO
Arill as pcr rccOnlincndatiol1 0fthc tcchnical rcprcscntativc 01｀

/ヽ1Sヽ /11〕 as tHldcr:―

I . Pcrccntagc of lcad in irnpoft and cxport.
2. Ilil'r-rrcation clf Quantity ol'ltink, I{ains and I{opcr to bc inrportcci.

I'hc casc stands dcfcrred.

ヽ



へ

13gil)ccision:'l'hc Cornnrittcc corrsic{crcd thc casc as pcr agcnda and obscrvcd that thc hard copy o
applicatit)n was scnt to MSMIr on 11 .12.2018.'l'hc Comrnittcc dccidcd 1o scnd dcficicncy lcttcr tr
Ilnn as pcr rcconlncndatiorr ol-thc tcchnical rcprcscntative of MSMIr as undcr:-

I . [)crccntagc ol- lcad in inrport and cxport.

1  2.131lllrcation()1｀ Quantity Of｀ Itink,Rains and Ropcr to bc inlportcd.

['hc casc stancls dclcrrccl.

〕ascヽio.:2/8/81-

/ヽ Iノ (〕 2/2018

Partyヽ〔111lc: I〕 SWAIRI(〕 Iノ ()13AIノ
MI〕TAIノ 11｀(Dt」 S′FRH〕S PRIVATI〕

I´ IMH｀ 1〕 1).

Ⅳicct No/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

I)cfcrrcd

HQ「 ilC
:O1/81/050/00384/Aヽ /119/

I｀ Iン AI「 ilc:07/24/040/00103/Aン 119/ Iン ic.No/1)atc:0710113632

25.07.2018

139

(〕 asc lヽ o.:26/8/81-

AI″ (〕 2/2018

Partvヽ anlc:KI〕 IINDt」 S′ I｀ ItII〕S

Iン IンII′ I｀ I〕 I)
～
icct No/1)atc:8/81

AIン (〕2/2018

19.12.2018

Def'crretl

HQI「 ilC

:01/81/050/00408/Aンl19/

ItI″ A Irilc

:05/23/040/00186/AM19/

Iノ iC●｀0/1)atc:0510407310

25.07.2018

1)ccisioll:′ Fhc(〕 Onlnlittcc considcrcd thc casc as pcr agcnda and notcd that hard copy of applicatio

19.12.20181k)r cxalllillatlon.has bccn scilt t()1)IPI)oll

′
I｀hc casc stands dcibri・ cd.

140

(〕 asc No.:14/8/81-

/ヽ I」 (〕 2/2018

Partvヽ之1ln c:I)ISIIA Al」
rI.。

(〕 OMPOヽ I〕NTS PVT.Iノ TD.
ンIcct No/1)atc:8/81

AIノ C2/2018
19.12.2018

1)cibrrcd

HQ「 ilC
:O1/81/050/00396/Aンl19/

ItIフA「 ilc

:03/94/040/00370/Aンl19/

I′ ic.ヽ o/1)atc:0310822618

26.07.2018

I)ccision:'l'hc (lorrrrittcc considcrccl thc casc as pcr agcnda and notcd that hard copy of applicationl
Itasbccrrscnttol)lPI'}on 19. 12.201 Illorcxamination. I)lPPrcturncdthcapplicationstatingthatthcyl
arc not col'rccrnccl. \ow, 1hc Corrrnittcc dccidcd to scnd thc application to MSMI:. Accordingly, harcii

copy of-application has bccn scnl to MSMIr on 19.12.2018 for cxantination. 
i

I'l'hc casc starrds dcl'crrccl. I
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(〕 asc lヽ o.:66/8/81

∠ヽIノ〔〕2/2018

I)artvヽ anlc:ARMOR PIノAS′ I｀
Iン

′

I｀ 1).ヽ

ンicctヽ o/1)atc:8/81

AIン (〕 2/2018

19.12.2018

I)cibrrcd

HQ「 ilC
:O1/81/050/00448/Aンl19/

IttIノ AI「 ilc

:07/24/040/00110/Aヽ 419/

Iノ iC●｀0/1)atc:0710113649

27.07.2018

I)ccision: 'l'hc (lolnrlittcc co
has bccn scnt to I)ll'}l) orr 1ti.

etrc r.tot conccrnccl. \orv. tlrc (

copy ol'applicatiorr has bccn r

'l'hc casc stands dclcrrcd.

rsiclcrcd thc casc as pcr agcnda and notcd that hard copy of applicatiorrl
2.20|ti lor cxanrination. t)lPP rctunrcd thc application stating that thcyi
lonrn'tittcc dcciciccl to scnd thc application to MSMI:. Accordingly, harcl]

crrt to MSMIr orr i 9.12.20 i 8 {'or cxarnirration.
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〔〕asc No.:17/8/81-

AIノ C2/2018
Party Nainc:JAY 13HAヽ/Aヽ I

〕ヽ/11〕
″
I｀AIノ INDt」 STRH〕 S

4ヽcctヽlo/1)atc:8/81

AIッ C2/2018
19.12.2018

Approvcd

HQ「 ilC
:O1/81/050/00399/Aン119/

ItIノ A Ifilc

:03/94/040/00328/Aヽ 419/

Iノ ic。ヽo/1)atc:0310822661

27.07.2018

Dccision:'l'hc Comrnittcc considcrcd thc casc as pcr agcrrcla arrd notccl that harcl copy of applicatiorr
lras bcclt scntto DIPP on 17.12.2018 l-orcxalnination. I)ll)l) rcturnccl thc application statinglhat thcy
arc Irot collccrncd. Now, thc Committcc rclcrrcd thc casc to Consultant ('l'lrc-3) arrcl as pcr his
rccommcndation it was dccidcd to allow thc irnport with 2oh wastagc as appliccl.

I{A conccrncd may takc suitablc coltscqucntial action acoordingly.
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〔〕asc lヽ o.:75/8/81-

ノヽI」 (〕 2/2018
I)arty Nalllc:SHIVAIノ IK
131MI〕
′
I｀ AIノ CONTItOIノ SIノTI)

ンlcctヽ o/1)atc:8/81

AIフ C2/2018
19.12.2018

Dcfe rrcd

HQ「 ilC
:01/81/050/00457/Aン119/

ItIノA Ililc:05/24/040/00242/Aン 119/ Iノ iC.卜10/1)atc:0510407345

27.07.2018

Dccision:'l'hc Con-rmittcc considcrcd thc casc as pcr agcnda ancl *rt.,l tkt r..py uf uppf,*tup L
bcctt scllt to I)lPP orr 17.12.2018 I'or cxamitration and c{cciclccl to rvait Ibr con-rnrcnts.

'l'hc casc stands dclcrrcd.
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〔〕asc No.:19/8/81-

AIノ C2/2018
Pany Namc:ANGI〕 IノS

AIノ UMINItjM CORI)ORAT10ヽ
ンlcctヽ 0/1)atc:8/81

AIノ (〕2/2018

19.12.2018

Dcl'crrctl

HQ「 ilC
:01/81/050/00401/Aン119/

ItI′A Irilc:03/94/040/00372//ヽ ン119/ Iノ iC.NO/1)atc:0310822691

30.07.2018

Decision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcncla ancl rrotcd
bccn scnt to MSMIi on 17. 12.2018 I'or examination and <Jcciclcd to wait

I'hc casc stands dcfcrrcd.

that a copy ol-application lras

[br comlncnts.

〕ascヽ千0.:15/8/81-

Iノ (〕 2/2018
Pal・ty Nanlc:PARAM
11ヽ I)t」 S′ I｀ ItII〕 S

4ヽcct lヽ o/1)atc:8/81

AIノ C2/2018
19。 12.2018

HQ「 ilC
:01/81/050/00397/Aン119/

RIノA「 ilc
:03/95/040/00367んヘンl19/

Iン ic.ヽ10/1)atc:0310822681

30.07.2018
Decision: 'l'lrc Cornrnittcc considcrcd thc casc as pcr agcncla and notcci that a copy o[ application hr
bccn scnt tO ⅣISMI〕 On 18。 12.2018 and dccidcd tO ask thc firnl 10「

Ll l・ 1liSh thc fOHO、vil18 inlk)1‐ nlation
lor cxamination of thc casc:
l. complctc dctails of thc cxporl product with wastagc

shcct layout.
calculation alol18｀ Vitll thc dra、 、′il18 an

2. I)ctails of manul'actr-rring proccss.
3. I)ctails ol'rclcvant thickncss with gradc of thc cxport proc-lgct.

'l'hc casc stands dclcrrcd.

lI)efcrrcd
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〔〕asc lヽ o.:53/8/81

AIノ C2/2018
Partyヽ alllc:Iノンl WIND POWI〕 R
131ン AI)l〕 SI)ヾ DIA l)V′ 1｀ .IノTD

4ヽcct lヽ o/1)atc:8/81

AIン C2/2018
19.12.2018

I)cibrrcd

HQ「 ilC
:01/81/050/00435/Aン119/

Itl´ Al・
｀
ilc:34/24/040/00152んヘン119/ Iレ ic.NO/1)atc:3410044376

31.07.2018

Dccision: 'l'hc Corntnittec considcrcd thc casc as per agcnda arrd dccided to ask thc firm to hrrnisl-r
inlormation as pcr advicc of Consultant ('l'liC- 1 ):-

I . \ct contcnt of I:l{P in ['.xport Product.
2. \ct contcnt ol- l]alsa Woocl. PVC forrn (Wcight wisc) in l;xpor1 Product.
i. \ct rvcight ol- [)ultrr.rsions. platc and mctal par1s.

4. \ct rvcight ol'lrxporl I)roduct.
5. Valr-rc of consurrablcs.
6. Sl. \o. 5 arril I I olthc Stanclard l)cficicncy Irormat.

'l'hc r:asc stancJs dcl-crrcd.
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(〕 asc lヽ o.:68/8/81-

ノヽIノ (〕 2/2018

I)artvヽ之111lc:Iノ M WIND POWIうR
131′ AI)ItS Iヽ 1)IA PVT.Iプ

′
I｀D

ンlcct lヽ o/1)atc:8/81

AIノC2/2018
19.12.2018

1)clbrrcd

HQ「 ilC
:01/81/050/00450/Aンl19/

ItIン AI「 ilc:34/24/040/00149/Aン 119/ Iン iC●No/1)atc:3410044374

31.07.2018

Dccision:'l'hc (lonrrnittcc considcrcd thc casc as pcr agcrrda arrcl dccidcd to ask thc firrn to furttis
inlbrrnation as pcr advicc of Consultant ('l'lrC- l):-

I . \ct corrtcnt ol'FRP in Irxport Product.
2. \ct corrtcrrt ol- []alsa Wood. I'}VC forrn (Wcight wisc) in I:xport Product.
3. \ct rvcight oil)ultrusions. platc and rnctal par1s.
il. \ct wcight ol- Irxpoft [)rocluct.
5. Valuc of- consumablcs.
6. Sl. No. 5 ancl I i ol'thc Starrdard Dcficicncy l;ormat.

'l'ltc casc stanc'ls dcf-crrcd.
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(〕 asc lヽ o.:70/8/81-

ノ`IJ(〕 2/2018

Partvヽ 21!1l c:Iフ ンI WIND POWIう It

i31,ADI〕 S11ヽ(DIA l)VT.Iノ TD
ンIcct No/1)atc:8/81

AI′ C2/2018
19.12.2018

1)cibrrcd

|

HQ「 ilC
:O1/81/050/00452/Aン119/

ItIフ AI「 ilc:34/24/040/00151/Aン 119/ Iフ ic.ヽ o/1)atc:3410044375

31.07.2018

I)ccision:'l'hc (lonrnrittcc considcrccj thc casc as pcr agcnda and dccidcd to ask thc firm to furnis
inlbrrnatior.l AS pcr advicc of Consultarrt ('l'liC- 1 ):-

i . \ct corrtcrrt ol'lf RP in Irxporl Prodr-rct.

2. \ct contcnt ol'llalsa Woocl. t'}VC lorrn (Wcight wisc) in I:xpor1 Product.
3. \ct rvcight ol'l)ultrirsions. platc and mctal par1s.

l. \ct wcight ol- lrxport l)roduct.
5. Valuc of- cousutrablcs.
6. Sl. \o. 5 anci i 1 o[thc Stanclard l)cficicncy lrortnat.

'l'hc casc stands dcl'crrccl.

|
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(〕 asc Iヽ o。 :64/8/81-

ノゝI」 (〕 2/2018

Party Nanlc:ンlUIン TISPI H〕 Itl〕

POWI]R SOlノ tj′ I｀ 10ヽ S PRIVATI
Iノ IMI′ I｀ 1〕D

ンlcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Apllrovctl

HQ「 ilC
:O1/81/050/00446/Aン119/

RIノ A Ifilc:05/24/040/00197/Aン 119/ Iノ iC.｀ 0/1)atc:0510407377

31.07.2018

Decision: 'l'hc Cornrnittcc corrsidcrcd thc casc as pcr agcncla and dccidcci to ratify thc norrls orr nct
to trct basis as pcr Gcncral Notc.4 ol SION as pcr rccol.llncrrdation ol- Consultant ('l'l;C-i). \o
wastagc to bc allowcd on accoLtnt of rc.icctiolrs.

I{A conccrncd tnay takc sr.ritablc conscqucntial action accorclingly.
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Casc No.:65/8/81-

AI」C2/2018
Partyヽ anlc:ン It」 IノTISPHI〕 RI〕

POWI〕 R SOIノ UTI()NS PRIVATI
Iノ IMH｀ I〕D

ンlcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

Approvccl

HQ IrilC

:01/81/050/00447/Aンl19/

ItIノ A Irilc:05/24/040/00195/Aン 119/ Iノ iC.｀(o/1)atc:051040737

8

31.07.2018

Decision: 'l'hc Committcc considcrcd thc casc as pcr agcncla arrd dcciclcci to ratily thc nornrs on ncl
to Itct basis as pcr Gcncral Notc.4 of SION as pcr rccollrrcndatior-r o[ Consgltzilt ('l'ltc-3). \ct
wastagc to bc allowcd on account ol'rcjcctions.

I{A corrccnrcd may takc suitablc conscqucntial action accorciingly.

(〕 asc N().:81/8/81

AIノ (〕 2/2018

Party lヽ anlc:SIIIVA l」
′
I｀ 1〕 lヽ SII′ S

INDl」 S′ FRH〕 S PVT.IノTD.
ンlcctヽ 0/1)atc:8/81

AI′ (〕2/2018

19.12.2018

Apprrlvccl

HQ「 ilC
:O1/81/050/00463/AM19/

RIノ A「 ilc
:05/24/040/00271/Aン119/

Iフ ic.卜(o/1)atc:0510407384

31.07.2018

Dccision: 'l'he Committcc considercd thc casc as pcr agcncia and notccl that a copy uf op[iio,tl,r, f*t
bccn scnt to I)lPP on 18. 12.2018 I'or cxamination. t)l[)P rcturnccl thc apptication stating tlrat thcy arc
rrot concerncd and MSMIT rnay bc consultcd. I lowcrvcr. thc (lorlnrittcc rclcrrccj t5c casc tc

Consr"rltant ('l'lrC-3) in Inccting as pcr his rccomrncndation clccicicd to rnti[y thc rrorrns by allorving
TYowaslagc. Gradc/'l'cchnical spccifications olthc stccl irlporlccl ancl that cxportccl sfioglcJ corrlbrrl.

I{A conccrncd may takc suitablc conscqr-rcntial action accorclingly.

〕asc lヽ 0.:34/8/81-

AIノ (〕 2/2018
Pany、 alllc:KSH
INTI〕 IくヽA′ I｀ 10ヽ AIン PVT,I′ TI)。

ンlcctヽ o/1)atc:8/81-

AIノ (〕2/2018

19.12.2018

Withrll'a\\,n

HQ IrilC

:01/81/050/00416/Aン119/

RLA「 ilc:03/94/040/00355/Aン 119/ Iノ iC.｀ 0/1)atc:
0310822816
2.08.2018

Decision: 'l'hc Corrrrnittcc considercd 1hc casc as pcr agcncia and notccl that thc abovc AA Itas h,;
issucd 01l Rcpcat basis by Iヽ 、́,Mulllbai vidc lcttcr ililcヽ iO.03/94/040/355//ヽン119/datcd o2.08.2018.
IIcnccっ thc C0111111ittcc dccidcd tO withdraw tllc casc fl・ onl agcnda.



^

(〕 asc lヽ o.:99/8/81-

AIノ (〕 2/2018

Partyヽ anlc:ヽ 4JⅣI IPINI〕

Iうヽ(〕 Iノ ()St」 Iく I〕 S I)ItIヽ√A′ I｀ I

Iノ IMI′ I｀ 1う I)

ンlcct No/1)atc:8/81-

AIン C2/2018
19.12.2018

I)cfcrrcd

HQ「 ilC
:01/81/050/00481/Aヽ 419/

ItIノA Irilc:07/24/040/00123んへⅣl1 9/ Iン iC● No/1)atc:0710113703

08:08.2018

I)ccision:'l'hc (,'or-rtn-rittcc considcrcd thc casc as per agenda and rrotcd that a copy ol'applicatiorr has
bccn rcccivcd and dccidcd to scrrd to Consultant ('l'lrc-3) lor cxamirration.

'l'hc casc starrds dcl'crrcd.

15/1

(〕 asc No.:35/8/81-

AIノ (〕 2/2018

Partvヽ a nlc:ヽ41〕
′
I｀ AIノ CARI〕

AIン Iン OYS PRIVATI〕 Iノ Iヽ41TI〕 I)

ンlcct No/1)atc:8/81

AIノ C2/2018
19.12.2018

I)cibrrcd

HQ「 ilC
:O1/81/050/00417んヘンl19/

Itlノ A Irilc

:03/95/040/00461/Aン119/

Iノ iC.NO/1)atc:0310822956

09.08.2018

Dccision: 'l'hc Cornrnittcc consicicrcd thc casc as pcr agcnda and as pcr rccorruncndation of
Consultant ('l'l;C-3) dccidcd to issuc dcficicncy lcttcr asking lor corr-rposition olbrass both lor irnporl
ol-scrap & cxport.

'l'hc casc stands dcl-crrcci.
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(〕 asc N().:4/8/81

/ヽ Iノ (〕 2/2018

Pal■ ylヽ

MI〕
′
I｀AI

Iノ I〕 /`11′ I｀ 1

a nlc: I〕SWAItI(〕 Iノ ()13AIノ

:′ Iヽ Dt」 S′ I｀ ItII〕 S PRIVATI
〕1).

ンlcct No/1)atc:8/81

AIフ C2/2018
19.12.2018

I)cibrrc(1

HQ IrilC

:01/81/050/00386/Aンl19/

Iヽ Iン A Irilc:07/24/040/00124/Aン 119/ Iン ic.ヽ o/1)atc:0710113706

10.08.2018

1)ccision: 
′
I｀hc(〕 onlnlittcc cOnsidcrcd thc casc as pcr agcnda and obscrvcd tllat thc hard copy o

application、 vas scnt toンlSン11〕 on 17.12.2018.′ I｀hc(〕 onlnlittcc dccidcd to scnd dcAcicncy lcttcr to th(

11「ill as pcr rccollanlcndatioll oFthc tcchnical rcprcscntativc oFト ンISン 11〕 as undcr:―

1.  Pcl・ ccntagc ol｀ lcad in inlport and cxpo腱 .

2.13il111‐ cation o「 Quantity ol'Rink,Rains a1ld Ropcr to bc illlponcd.

´
I｀hc casc stands dcibrrcd.
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(〕 asc No.:37/8/81-

/ヽ I」 (〕2/2018

I)al■vヽ a nlc:MI′ FI〕 SH Ⅳll〕
′
I｀AIノ

11ヽ I)tj S′ I｀ Iく IItS
～
lcctヽ o/1)atc:8/81

AIン (〕 2/2018

19.12.2018

pproved

HQ llilC

:01/81/050/00419/AM19/

RIン A「 ilc
:03/95/040/00451/Aン119/

Iン iC.｀ 0/1)atc:0310822988

13.08.2018

I)ecision: 'l'hc Conrnrittcc corrsicicrccl thc casc as pcr agcnda arrd in consultation with Cortsultarrt
('l'l:C-3) clccidcd to ratify thc nonls by allowing 7o/owaslagc. (irade/'l'cchnical spccifications o[thc
stccl inrportcd ancl that cxporlcd shoulcl conl'onn.

I{A conccrncd rnay' takc suitablc conscqlrcrrtial action accordingly.



（
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Casc No.:87/8/81-

AI」C2/2018
Pal■yヽ anlc:SI〕IK()Dl〕NKI
I)ヾ DIA PRIVATI〕 Iノ IMI′ I｀ 1〕 I)

4ヽcctヽ o/1)atc:8/81

AIノ C2/2018
19.12.2018

I)cfcrred

HQ IfilC

:01/81/050/00469/Aヽ 419/

Iく IノA Irilc

:04/24/040/00107/Aン l19/

Iノ ic.ヽ(o/1)atc:0410164591

13.08.2018

oI applicatiorr has

to scncl a cop,r,' o[

I)ecision: 'l'hc Committcc considcrcd thc casc as
bccn scnt to Consultant ('l'l:O-3) on 18.12.2018.
application to DIPP I'or cxallination.

'l'hc casc stands dclerrcd.

pcr agcnda and notcd that a copy
Ilowcvcr. thc Conrmittcc dccidccl
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〔〕asc lヽ o.:88/8/81-

AI」 (〕 2/2018
Partyヽ anlc:SI〕IK()I)Iへ KI

I)ヽ(DIA PRIVATI:Iノ IMH｀ 1〕D
ンlcct No/1)atc:8/81

AIノ C2/2018
19.12.2018

1)cibrl・cd

HQ「 ilC
:01/81/050/00470/AM19/

ItIノ A Irilc

:04/24/040/00110/Aン119/

Iフ ic.ヽ10/1)atc:0410164593

13.08.2018

Dccision: 'l'hc Cornrnittcc considcrcd thc casc
cxam i nation/corn mcnts.

'l'hc case stands dclcrrcd.

as pcr agcnda and dccidcd t0 1・ cfcl・ thc casc tO I)IPP Ik)1

159

Casc No.:5/8/81-

AIノC2/2018
I)arty Nainc:ItSWARI GIノ O13AIフ

MI〕 TAIノ 11｀(DUS′ I｀ RH〕S PRIVATI
Iノ IMI′ I｀ 1〕D.

ンlcctヽ 0/1)atc:8/81

AIノ (〕2/2018

19.12.2018

I)cl'crrccl

HQ IrilC

:01/81/050/00387/AⅣl19/

Iく IノA「 ilc:07/24/040/00353/AM18/ Iノ ic.卜(o/1)atc:0710113718

14.08.2018

Decision: 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda and obscrvcd that thc nu,:J orlry ,,t
applicatioll was scnt to MSMIi on 1l .12.2018. 'l'hc (lon-rnrittcc clcciclcc'l to scncl cicficicpcy lcticr to
firnr as pcr rccommcndation ol'thc tcchnical rcprcscntativc ol- MSMI.. zrs unclcr:-

l. Pcrccntagc of lcad in imporl and cxport.
2. Ilil'urcation of Quantity of Itink. Itains and I{opcr to bc irr-rportcci.

'l'hc casc stands dcl'crrcd.

160

〔〕asc lヽ o.:86/8/81-

AI″ C2/2018
I)artyヽ alllc:SI〕 IK()DI〕NKHヽ 1)IA
I)Iヽ IVATI〕 Iノ IMI′ I｀ 1〕D

4ヽcct lヽ o/1)atc:8/81

AIノ (〕2/2018

19.12.2018

I)cfbrrcd

HQ「 ilC
:01/81/050/00468/Aン119/

I｀ IノA Ifilc:04/24/040/00109/Aン 119/ Iノ ic.卜(0/1)atc:0410164594

14.08.2018

Decision: 'l'he Cornrnittcc considcrcd thc casc
cxam i nation/com mcnts.

'l'hc casc stands dclcrrcd.

,r,r',. .r^r. t,', utt,t, t,

(〕 asc lヽ 0.:98/8/81-

ノゝIノC2/2018
Partyヽ alllc:ヽ41′ IVI｀ AIノ

PI(い

“

I〕 )ヾ TS PVT.IノTDっ

ンIcct NO/1)atc:8/81-

AIノ C2/2018
19.12.2018

Apprrlvcd

HQ IfilC

:01/81/050/00480/Aンl19/

Itt1/A Irilc

:13/24/040/00088/Aνl19/

Iノ iC.｀ 0/1)atc:1310049037

16.08.2018

I)ccisiOn:・ Fhc C0111nlittcc notcd that thc hard copy ofapplication、 vas scnt toン ISヽ/11:on 17.12.2018.
MSMII opincd that thc firm tnay bc rcqr;cslcd to cxplairr how Inrporr quantity o[ lcacl is lcss tSarr
Irxporl. I lowcvcr, Comrnittcc considcrcd thc casc as pcr agcnda qrci obscrvqr .{,laat 1-,c party is



⌒

〕lainling lcsscl・ inlport quantity and as pcr rccollllllCndation of Consultant(′ FEC-3)dccided tO ratit
thc nonns as applicd lbr.

I{A conccrncd rnay takc sr"ritablc corrscqucntial action accordingly.

I{A conccrncd nray takc suitablc oorrscqucntial action accordingly.
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(〕 asc lヽ o.:85/8/81-

/ヽ Iノ (〕 2/2018

1)artvヽ alllc:」 AIヽ lⅥ I〕TAIン

Iく ()lン I′ I)く (〕 MHノ Iノ S

Mcctヽ o/Datc:8/81
AIノ C2/2018
19.12.2018

I)cl'crrcd

HQ「 ilC
:01/81/050/00467/Aヽ 419/

RIノ A「 ilc

:04/24/040/00105/Aン119/

Iン ic.ヽ o/1)atc:0410164598

20.08.2018

Dccision: 'l'hc (lorrnrittcc considcrcd thc casc as pcr agcnda and obscrvcd that thc hard copy of
applicatir)n was scnt to MSMI: on l1 .12.201 8.'l'hc Corlrnittcc dccidcd to send dcficicncy lcttcr to
Ilrrn as pcr rcconrrr-rcrrclation ol'thc tcchnical rcprcscntativc of'MSMI: as undcr:-

1 . l)crccntagc of- lcad in inrpoft and cxporl.
2. []ilirrcatiorr of Quarrtity o{- I{irrk, I{airrs and ltopcr to bc irnportcd.

-l'ltc 
casc stands dclcrrcd.
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(〕 asc lヽ o.:97/8/81-

AI″C2/2018

I)artyヽ alllc:MAIノ HOTRA
CA131ノ l〕 S PVTIノ TD

Ⅳlcct No/1)atc:8/81-

AIノ (〕 2/2018

19.12.2018

Approvetl

HQ「 ilC
:01/81/050/00479/Aンl19/

Itiン A Irilc

:05/24/040/00329/ANl19/

Iン iC● 0`/1)atc:0510407692

06.09.2018

I)ecision:'l'hc (lorlrnittcc consiclcrcd thc casc as pcr agcrrda arrd notcd that a copy ol'application has

bccn scnt 1o I)ll)l) on Itt.l2.20ltt lbr cxan.rirration. Ilowcvcr, (lonsultant ('l'lrC-1) prcscrtt in thc

mccting rcconrmcndccl thc casc and as pcr his rccornrncrrdation dccidcd to ratify thc ltortns with l%
rvasta-ec as applicd Iur.

164

〕asc No.:36/8/81-

LIン (〕 2/2018

Partvヽ a lllc:ン 11〕
′
l｀AIノ POIで I ンlcctヽ o/1)atc:8/81

AI″ (〕2/2018

19.12.2018

I)cibrrcd

HQI「 ilC

:O1/81/050/00418/Aン119/

RIン A Irilc

:03/95/040/00366/AM19/

Iノ ic.ヽ o/1)atc:0310823662

10.09.2018

I)ccision: 'l'hc (lonrrriiLtcc considcrccl thc casc as pcr agcnda and rrotcd that hard copy of application
has no1 lrccrr rcccivccl. so lhr. Ilou,cvcr. thc Comn"rittec dccidcd to ask thc firm to firrnish a copy ol
harcl copy of application along u,itlr lollowirrg inlorrnation lor cxarrittation ol'tltc casc:

l. Cornplctc clctails ol-thc cxport prodLrct with wastagc calculation along with thc drawing ancl

shcct layout.
2. [)ctails ol- rranLrlhcturirrg proccss.

3. I)ctails ol'rclcvant thickncss rvith gradc of thc cxpotl product.
'l'hc casc stancis c'lcl-crrcd.
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(〕 asc lヽ o.:29/8/81-

/ヽ Iノ (〕 2/2018

Partyヽ alllc:KI〕 IINDUS′FRH〕 S

Iン IM H｀ I〕 D
Mcct No/1)atc:8/81

AIン (〕2/2018

19.12.2018

Dcfcrretl

HQ「 ilC
:O1/81/050/00411/Aン119/

Itlノ A Irilc

:05/23/040/00244/Aン119/

Iノ iC.｀ 0/1)atc:0510407771

13.09.2018

Dccision:'l'hc (lommittcc notcd that application was scnt to t)lPP on 17.12.2018 for cxatninatiolt o

thc casc anci clccidccl to wait lor cornrlcnts.
'l'h. .ur. ,tund, d.f'.rr.d. 

d@4$9
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〔〕asc lヽ o。 :33/8/81-

AIノ C2/2018
Partyヽ a nlc:KRYIrs POWI;lく

COMPOヽ I〕NTSIノ IMH｀ 1〕 I)

ンlcctヽ 0/1)atc:8/81-

AIノ C2/2018
19.12.2018

Apprrlvcrl

HQ IrilC

:01/81/050/00415んへⅣl1 9/

IttIノ A Ililc

:03/94/04()/00177/AM19/
Iノ ic.ヽ(0/1)atc:0310823796

17.09.2018

Decision: 'l'hc Cornmittcc notcd that application was scnt to MoS on ltl. 12.201 tl lor cxalt-tinatiop ot
tlrc casc. 'l'hc Cornmittce, in consultation with MoS, dccic'lcd 1o ratify thc norms by allor,vipg 1.5%
wastagc. Grade/'l'cchnical spccifications ol'thc stccl importcd and that cxporlccl sftould corrlbrrr.

I{A conccrned may takc suitablc conscqucntial action accorclingly.

167

Casc NO.:32/8/81-

AI」 C2/2018
Partyヽ anlc:KHK PRI〕 SSIヽ (〕 S
AND「ORGING PRIVATI〕
Iン IMI′ I｀ 1〕D

ンlcctヽ 0/Datc:8/81

AIノ C2/2018
19.12.2018

Dcl'crrcd

HQ「 ilC
:01/81/050/00414/Aン119/

RIノ A Irilc:56/24/040/00022/Aン l19/ Iフ ic.卜(0/1)atc:5610005482

26.09.2018

Dccision:'l'hc Cornrnittcc notcd that application was scnt tu tlon.tr.,ltrrt 1il.f'j1 u,.1 lg.t2.2gl tt l-..x
cxamination of thc casc arrd dccidcd to wait lor thc commcnts.

I'hc casc stands dclcrrcd.

168

〔〕asc lヽ 0.:89/8/81-

AIゴC2/2018
Party Nanlc:Iン I〕ITWIND SHRIItAM
MANU「 ACTURIN(〕 PRIVATI〕
Iノ IMI′ I｀ I〕D

4ヽcct lヽ o/1)atc:8/81-

AIン (〕2/2018

19.12.2018

I)cl'crrcrl

HQ「 ilC
:01/81/050/00471/Aンl19/

ItIクA Irilc:04/24/040/00147/Aン l19/ Iノ iC。｀0/1)atc:0410164756

05.10.2018

Dccision:'l'hc Comrnittcc considcrcd thc casc as pcragcncla and nolccl that a copy olapplitrtio,, lx1.,
bccn scnt to t)lll I'or cxarnination and dcci<Jcd to wait lor conrrncrrts.

'l'hc casc stands dcl'crred.
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(〕 asc lヽ o.:90/8/81-

/ヽ Iノ (〕2/2018

Party Nanlc:Iノ I〕 H｀WIND SHRIIく A,v4
MANU「 AC′ I｀ l」 RIN(〕 PRIVATI:
Iン IMH｀ 1〕D

ンlcctヽ o/1)atc:8/81-

AIノ C2/2018
19.12.2018

1)clbrl・cd

HQ IrilC

:O1/81/050/00472んへヽ 419

IRIン AI「 ilc:04/24/040/00148/Aン l19/ Iノ iC.卜(0/1)atc:041016475

7

05。 10.2018

Decision:'l'hc Cornmittcc considercd thc casc as pcr agcnda arrd dccic'lccl to ask thc firnt to lirrpisS
information as pcr advicc oI Consultant ('l'lrC- I ):-

1 . Nct contcnt of IrRP in Irxporl Product.
2. Nct contcnt of l]alsa Wood, PVC l'orm (Wcight r,visc) in Irxport l)rocluct.
3. Nct weight of PultrLrsions, plate and mctal par1s.
4. Nct weight of lrxport prodLrct.

5. Valuc of consumablcs.
6. Sl. No. 5 and I I of thc Standard Dcficicncv lror-rnat.

'l'lrc 
case stands dcl'errcd.



⌒
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Casc No.:31/8/81-

AI´C2/2018

I)arty Namc:KI〕IINDUS′ I｀ RH〕 S

Iノ IMI′ I｀ I〕D
4ヽcct lヽ o/1)atc:8/81-

AIノC2/2018
19.12.2018

1)cfcbrrcd

HQ「 ilC
:01/81/050/00413/Aン119/

ItIノ A Irilc

:05/23/040/00308/AM19/

Iノ iC●No/1)atc:0510408163

22.10.2018

Decision: 'l'hc Cornmittcc considercd thc casc as pcr agcnda and notcd that a oopy of application h

been scnt to DIPP on 18.12.2018 for cxamination and dccidod to wait for commcnts.

'l'hc casc stands dcfcrrcd.
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Casc No.:30/8/81-

AIン (〕 2/2018

Party Nalllc:Kl〕 IINDIJS′ l｀RH〕 S

Iノ IMI′ I｀ 1うD
Mcct No/1)atc:8/81-

AI′C2/2018
19.12.2018

I)cfc・ rrcd

HQ Filc

:01/81/050/00412ん へヽ 419/

ItIノ A Irilc

:05/23/040/00329/AM19/

Iノ iC●No/1)atc:0510408333

05.11.2018

Decision: 'l'hc Committcc considcrcd thc casc as pcr agenda and notcd that a copy of application h

bcen sent to DIPP on i 8.12.2018 for examination and dccidcd to wait I'or commcnts.
'l'he casc stands dcfcrrcd.
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asc No.:94/8/81-

I」C2/2018

Party Nalnc:IノM WIND POWI〕 It
l〕 I′ADI:SINDIA PVT.Iノ TD

Mcctlヽ o/1)atc:8/81-

AIノC2/2018
19.12.2018

1)cfcrrcd

HQ IFilC

:01/81/050/00476/AM19/

ItIノA Irilc:34/24/040/00248/AM19/ I′ ic.No/1)atc:341004467

6

09.ll.2018

I)atc:

Dccision: l'hc Commitlcc considcrcd the oasc as pcr agcnda and dccided to ask thc firm to l-urnish

nformation as pcr advicc of Consultant ('l'liC-1):-
1. Nct contcnt of Irl{P in Export Product.
2. Nct contcnt of Ilalsa Wood, PVC form (Wcight wisc) in Ilxporl Product.
3. Nct wcight of Pultrusions, platc and mctal parts.

4. Nct wcight of Irxport Product.
5. Valuc of consumablcs.
6. Sl. No. 5 and 11 of thc Standard l)cficicncy liormat.

I'hc casc stands dcfcrrcd.
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Casc No.:95/8/81-

AI"C2/2018

Palty Nalllc:IノM WIND POWI〕 It
131ノ ADI〕 SINDIA PVT.Iノ TD

4ヽcct lヽ o/1)atc:8/81

AIノC2/2018
19。 12.2018

1)cfcrrcd

HQ lfilC

:01/81/050/00477/AM19/

ItIノA Ifilc:34/24/040/00253/AM19/ Iノic.No/1)atc:341004467

8

09。 11.2018

Decision: 'l'hc Committcc considcrcd thc casc as pcr agcnda and dccided to ask thc firrn to furnisir
information as por advicc of Consultant ('l'lrC-1):-

1. Net contcnt of lrl{I'} in l:xport Product.
2. Nct contcnt of llalsa Wood, PVC form (Wcight wisc) in lrxport Product.
3. Nct wcight ol'Pultrusions, platc and mctal par1s.

4. Nct wcight of lrxporl Product.
5. Value of consumablcs.
6. Sl. No. 5 and 1l ol'thc Standard l)cl'icicncy I;ormat.

'l'hc casc stands dcfcrrcd. M

|

|

|



Nalnc:IノM WIND POwI〕R
IノADI〕 SINDIA PVT.IノTD

cct lヾo/1)atc:8/81-

AIノ (〕2/2018

19.12.2018
IQ「 ilc

01/81/050/00478/AM19/
A Irilc:34/24/040/00249/AM19/ ic.No/1)atc:3410044677

.11.2018
Dcdぶ 0配 ■К cOmm燎 cc cQ、 d∝cdぬ c ttc tt p∝ agcnda and dcddcd b ttkぬc
infOrlmation as pcr ad宙 ce of cOnsultant(′

I｀ I〕C_1):_
Ilrm to I'urn

L Nct contcnt of I.-RI, in Irxporl product.
2' Nct contcnt of Ilalsa Wood, PVC form (Wcight wisc) in Irxport product.
3 Nct weight of purtrusions, platc arrd meiar par1s.4. Nct wcight of Irxporl lrroduct.
5. Valuc of consumablcs.
6' SI. No. 5 and I I ol'thc Standard Dcficicncy lronnat.

casc stands dcl'crrcd.

********
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ⅣllNiSTRY OF COiⅥ MERCE&!N DUSTRY′

|夕 げ12v2θ lg

魯EPARTIⅥ EIЧ T OF COMMERCE

OFFiCE OF THE ADDIT10NAL DIRECTOR GENERAL OF FOREIGN TRADE

(CLA)′ A― VVING′ 1,P.BHAWAN′ |

Pt.FoNO.05/23/40/0004//AM15/ZALC― 1/CLAJ

To

Shri Chandrakanth Reddy′

Asstt.Director General of

Foreigil Trade′

UdYOg Bhawan′

New Delhi.

SubieCt:Request for complete set of application for fixation of norms of Advance

authorisation no.0510386026 dt.8.5.2014 issued to M/S.LoS.Cable lndia Pvt.Ltd.Haryana

issued under Para 4.7 of HBP(vol.|)

(Reference meeting no.7/81 dt.29,11.2018)

Sir′

Please refer to your letter No,01/81/50/170AM.15/66 dt.11.12.2018 on the

above mentioned stJbleCt,

lt is stated that the above saicl aavance authorisation has been surrender by the

firm on 2.11.2015(Copv enclosed).SO.1lo need to forward complete set ofthe application

for e× alYlirlatioln tlle case

Encl: Surrertder letter.

Yours faithfully,

"' *>,'.,r-/) ,,, 1-
(J.N.Meena )

FOREIGN TRADE DEVEOPMENT OFFICER

FOT ADDITICNAL DIRECTOR GENERAL OF FOREIGN TRADE
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Goverr.rnterrt lf India
Mirristry of Conrrrret'ce and Industry

O/o Additional Director Gerreral of Foreign 'l'rade

Central LicensingArea,'A'Wingl.P. Bhavan, I.P. EstateNew Delhi Delhi .110002

SURRENDERED Iコ ETTER

TO,
M/s LS CABLEINDIA PRIVATE LIMITED,
PLOT NO.28,29,30&31,SECTOR‐ 5,
PHASE.H,GC BAWAL,DISTT.REWARI
HARYANA-123501

S U BtIECT:SuRRENDERED LETTER illrcsI)ect of Ad、 ′alice Aut1lol・ isati01l NO.
0510386026 DATED:08.05.2014

VVith reた I・ cncc to yOtir lctter dated:,|、vritc 10 inお 日1l yOu tllatthe UNUTILISED
Aしith01・ isation No:0510386026 Dated i 08.05.20 14 sLll・

l・ endel・ ed by yOtl,has been cance‖ ed
as requested by you.

Place:Ner,r,Delhi

Date: 19. 12.2018
(jagdi-.h i'larairr lvleena )

Foreign l"i'ade l)evelopment Otllcer

蝋 ftL121ll早
DE諭菖1機鷺lT鳥#:寵鵠ド

・
黒埋

'脇

鵬1胤ly

Copy″「O:
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1lttp:〃 192.168.50.241/101nepage41tnl14arS/dgioDBCPrint.asp?id=2018-12¨ 1911:25:42378&Я lcNt!111=05230.…  12/19/2018



DL for each model
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Net content of FRP in EP

Net content of Balsa Wood,PVC foam ( weight wise) in EP

Net Wt. of Pultrusions,plate and metal parts

Net wt. of EP

Value of consumables

5,11 of SDL
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_・i_rril諾31CX,ふ鳳gilハ0豚,蕊漁i
Ol‖ cc+91‐80-4113 6999 Fax:+91‐ 80‐ 41136111

CIN:U00361 KA1989PTC009761

1,■驀 :繭墓鐵鶉翻蠅圃剛覇榊欄附憫罰輛耐圃鵬

Ref:ASPLノAL‐001‐NORMSノ 18‐19

ィヽIr.S.B.S.Reddy

Addl.E)irector General of Foreign Trade

Offlce ofthe E)ircctor General of Foreign Trade

Ministry of Corrllnerccゼ 貶Industry

Department ofCorrmerce

NORMS FIXATION COM[MITTEE一 NC‐2
504,Udyog Bhavan

fr)laulana Azad Road
NEW DELHI-110011

“CONTACT(C DGFT SERVICE"コEFo No.:452469 DTD。 06。08.2018"
Dear Sir:

Sub: PENDING APPLICATION FOR“ FIXATION OF ADHOC NORMS"AGAINST``ADVANCE
AUTHORISATION No。 0710110347".GRノ ヘNTED ON 31ST AUGUST 2016.ON“ SELF
DECLARATION"UNDER PARA 4.7 01F FTP 2015‐ 20,BY O/o THE ADGFT‐ BANGALOM.

Rett LA FILE No.07/24/040/00184/AM17

We regret to infoll.l you that our case for rlxation of“ Adhoc Norms"has been pending since August 2016.

The Advance Authorisation was granted on``Self― Declaration"basis under the provision ofPara 4.7 ofForeign

Tradc Policyせ %Procedure lor the period 2015‐ 2(),by the offlce of the Additional E)irector General of Forcign

Trade,Bangalore.

Since there was no action against our several e-1:lail corrmunications/renlinders,we werc forced to lodgc ollr

l葛 麗 樵 ci::漱 層 f∬ 翼 潔 1通 砲服 tf撃耀 :源 ,WW::催 :醐Ⅷ WItsh鷺 l思i
with details to the NollllS COrШ nittec.A copy ofrcport from“ Contract@DGFT SelⅣ ice"is enclosed herewith
for your kind pertlsal.

However, as suggested, we hrrlish below the details with wastages clairned for manufacture of resultant

products:‐

1 Norms Committee . ENGINEERING NC‐ 2

Name of EXPORT
Products

(1)WI皿 OF OTHER ALLOY STEEL
HoS.Code:72299040=90, 33, 32, 31, 23, 22, 16, 12

WASTAGE CI」 AIMED:5%
(2) STEEL IVIRE ROPES(Stranded Wire.Rope
cables,etc)
H.S.Codc:73121090.30, 20, 10 8673129000

WASTAGE C11`AIMED:9°/0_           ィ́.
Name of the
IMPORT Product 譜蹴毘乳0"       ′:サ

PS: Two Export Products with sinsle dutv free Import Product i!,. , e
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⑤
Aradhya Steel Pvt.Ltde

7E,No.3,lsi Cross,」 c Roadi Bengaluru-560027,Karnataka,INDIA

01lcei+91-30-4113 6999 Fax:+91‐ 80-41136111

Ev9n thOugh wc had long back lbnlished 3(threC)lun sets of Original dOculrlcnts such as applicatiOn in ANF‐

4zへ,Appendix-4E duly certifled by the Chaltercd Accountallt,sigrled declaratiOn,ё
tc。 ,an dated 21.08.2016,fbr

「
IXATION OF NOItMS through.Speed POst vidc Traclling Noo E“

157955971N,dtd。 25th August 2016,tO
ぬCHmucN∝ ms nm価 n com面雛∝,New DdL we m∝ 鴨dnttl派

:燎 棚 1∫群耽 :■黒 T
OfOnC FnOre Set Ofthe sil■ ilar dOcuments enabling your good Offlce tO flx

Further, we take this OppOrtunity to cOnf11lm you that agalllst this Advance AuthOrisation,wc have till date

completed 63%Of expOrt.obligatiOn in terms Of Quantity,and more than 150%in terms Ofvalueo Since the

ExportObligatiOnPeri9disgettingexpiredOn31StAugust1018,wc have already flled an application with the

C)/o the Additional E)irectOr General ofForeign Trade,Bangatlore,fOr EOP extensiOn underthe prOvision ofPtta

4.42(b)Of FTP 2015-20.The copics of ADGFT receipt,Ilo extension request letter together with cOpies Of

Statement of(Shipping Bill_wisc)eXports as“ A_rlnexure― A&B"are also e,c10Sed herewith fOr yOur ready
rcfercncc.

淮r認講謂留∫露l許淵‰篤13:五組31宙宝ll:驚跳∬l・ :黒:電慧11嶋ξ:I野Ⅲ懲憔doctlm9nts tOgether with CA certified“APPENDIX‐ 4E"in triplicate was senttO NORMS FIXATION COMMITTEE

前肝躙
露
ei難
酬
認 X』曜諸瑞訛 Ⅷ憑ふ盤島lκ:蛸詰需
L TECIINICAL Details,「 elated t0 2nd AuthOrisatiOn.

We arC now i()Okingお rward tO receive your early alld favOulable reply.

‐
「hanking yOu,

YoLlrS fhith」hlly

Fol・ ARADHYA STEEL

う

乙

野‐ガ
Name:
思路面。.獣肥総想lツ
ENCL

CIN:U00361KA1989PTCo09761

otal No. of Pages: 1 3 9
ANNEXURE‐ I

ANNEXURE‐ II

Report of "Contact@DGFT Service,' - Re
E-rnail communications exchanged betweei

ANNEXURE‐ III Full set of self-attested copies of AppENDl

ANNEXURE-lV Details of completion of 63% of Exnort Oh

ANNEXURE― V Full set of self-attested copies of AppENOt

_   GFT― New Delhi;
X‐4E,Technical Detailζ

.No. 45246, dtd. 06.08.201 g;

isa饉 0町

K-4E, Technical Details
&.2"d Authorisation.
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Government of lndia
Ministry of Steel

Technical Division

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorizations (AAs) No 5610005389 dated 01 .05.2018, 5610005390 dated
01.05.2018 and 5610005391 dated qLg5,2Ol8,
lndustries Limited; lndore.

- M/s National Steel & Agro

DGFT may refer to the UO Note No 011811501403t404t405/AM-19/DES-il/
11911171121 dated 17.12.2018 whereby the request of M/s National Steel & Agro
lndustries Limited; lndore has been fonrvarded to Ministry of Steel for ratification of
the above-mentioned Advance Authorizations.

ln the above connection, DGFT is requested to ask the applicant for furnishing
the breakup of thicknesses to be exported and quantity thereof and calculation ot
quantity of import items strictly as per SION under the aforesaid AAs.

e
(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011 -23062490

shri vinod Kqgrryap, FTDo, DGFT, Udyog Bhawan, New Delhi.
Ministry of steel u.o.No. 2(6)t2017-TD- vot-t dated 17.12.2u8
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Departlnent oflndustrial Policy活 ヒPromotion

〔TS SeCtiOn〕

SubleCt:M/S Aparlndustries Ltd。 ―AA No,3410044300 dated 04.07.2018-Reg.
Rel:DGFT U.0.No.:01/81/50/459/AM-19/DS‐ 2/843 Dated 14。 12.2018

1.The nrm may be requested to furnish fo1lowing information:

i.  Stage‐ wise wastage
h.  Detailed drawings of Exportltem

ili,Purpose and iuStinca● 。n forlmpOrtltems
iv. Aluminium lngotis proposed to be imported at Sl.No.1&SI.No.3.IustifiCatiOn for import

OfSame itern attwO placeS Inay be prOVided・

                   (sundeё ll:百:uhan〕
Development Ofrlcer

Sh.Chandra Kant Reddvl Assttコ DGFTl DES… II,DGFT
File No:7/52/2018‐ TS Dated 19。 12.2018

③堰N/

19, t L,LotB

ハ

ｌ
ｌ
Ｆ
Ｉ
Ｉ
Ｉ



ItZ
19,l2,zol 8

Departsnent of Industrial Policy & Promotion
(TS Section)

Subiect: M/s Polycab Wires Pvt Ltd- AA No. 0310822098 dated 04.07.2018 - Reg.

Rei: DGFT U.O. No.: 01/81/50/3161 AM-L9 /DS-Z/80 Dated 09.11.2018

The above referred Advance Authorization may be ratified as under;
1. Description, sizes, quantities and net weight of each export item may be specified.
2. Quantity of import item at Sl No 1 may be allowed as 1,01 Kgs./Kg content in the export

items at Sl Nos.1 to 12.
3. Quantity of import item at Sl No 2 may be allowed as 1.01 Kgs./Kg content in the export

items at Sl Nos.1, 3 and 4.

Quantity of import item at Sl No 3 i.e. LDPE Compound, may be allowed as 1.05 Kgs./Kg
content in the export items at Sl Nos .1., Z to 6 and 11.

Quantity of import item at Sl No 4 may be allowed as 1.05 Kgs./Kg content in the export
items at Sl Nos.1 and 2.

Quantity of import item at Sl No 5 may be allowed as 1.05 Kgs./Kg content
items at Sl Nos. 3, 5, 7 ,9, 10 and 11.

Quantity of import item at Sl No 6 may be allowed as 1.05 Kgs./Kg content
items at Sl Nos.3, 5, 7 ,9, l0 and 11.

Quantity of import item at Sl No 7 may be allowed as 1.05 Kgs./Kg content
items at Sl No.B.

9. Quantity of import item at Sl No B maybe allowed as 1.01 Kgs./Kg content in the export
items at Sl Nos.1 and 2.

10. Quantity of import item at Sl No 9 may be allowed as 1.02 Kgs./Kg content in the export
items at Sl Nos .9, t0 and 11.

11. Quantity of import item at Sl No 10 may be allowed as 1.02 Kgs./Kg content in the export
items at Sl Nos.2,5 and 6.

12. Quantity of import item at Sl No ll maybe allowed as 1.05 Kgs./Kgcontent in the export
items at Sl Nos.1 to 6, and 11.

13. Quantity of import item at Sl No 72 may be allowed as 1.05 Kgs./Kg content in the export
items at Sl Nos.1 to 6, and 11.

14. Quantity of import item at Sl No 13 may be allowed as 1.05 Kgs./Kg content in the export
items at Sl Nos . 1,2, 4 and 12.

15. Quantity of import item at Sl No 14 may be allowed as 1.05 Kgs ./Kg content in the export
items at Sl Nos. 1, to 6, L1, and 1,2.

16. Quantity of import item at Sl No 15 may be allowed as 1.05 Kgs ./Kg content in the export
items at Sl Nos .1,2, 4 and 12.

17. Quantity of import item at Sl No 1,6 may be allowed as 1.05 Kgs./Kg content in the export
items at Sl N os . t, 2, 4 and 72.

18. Quantity of import item at Sl No 77 may be allowed as 1.05 Kgs./Kg content in the export
items at Sl Nos.!,2, 4 and 12.

19. Quantity of import item at Sl No L8 may be allowed as 1.05 Kgs./Kg content in the export
items at Sl Nos .L,2, 4 and 1,2.

20. Quantity of import item at Sl No 19 may be allowed as 1.05 Kgs./Kg content in the export
items at Sl Nos.1,,2 and 1,2.

21. Quantity of import item at Sl No 20 may be allowed as per packing policy. At)
[,

/1)
(Sunde@ Chauhan)

Development Officer

Sh. Chandra Kant Reddy, Asstt. DGFT. DES-II. DGFT
File No: P -47 01L / 3BS /2018-TSW Dated L9.LZ.ZOLB
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6.

7.

8.

in the export

in the export

in the export



‐                    Departlnent Oflndustrial POlicy運こPromotiOn
〔TS SeCtion〕

Subject:M/S Aparindustries Ltd.‐ AA No.3410044303 dated c5,07.2018-Reg。
ReF:DGFT U.0.No.:01/81/50/443/AM-19/DS‐ 2/845 Dated 14.12.2018

The firm may be requested to furnish following information:i, Stage-wise wastage
ii. Detailed drawings of Export Item
iii. Purpose and justification for Import Irems

9ヽ11212018

⌒

Sh.Chandra Kant Reddv,Asstt.DGFT,DES‐ H:DGFT
File No:7/52/2018‐ TS Dated 19。 12.2018
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,,J.-V.,i
(Sunde'ep Chauhan)

Development Officer
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